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'_,11.5.95 ' Mr B,K.Sharma for the applicant,

Tl L Mp S.ALL,Sr.C.G.S.C for the respon_
t dents on notice,

: Issue no%ice of admission to the
respondents, The respondents are directed
to produce the ACRs of the applicant for
perusal of this Tribunal pertaining to the
period preceding 5 years to 1993-94 and
also the ACR for the year 1993-94 including

the impugned ACR. These should be produced
at the next hearing for admission,

Returnable and adjourned to 5.6.1995,

y

Member ) Vice=Chairman
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) "ﬁq ‘ | 5,@,95n‘_5gv INy‘B.K.Sharma for thé applicant.
/ , DR S S, Ali,5r.C.G.5.C for the respon-
’ Tﬁéhpespondents have not so far
complied uith the direction dated 1.5.95
. for producing the ACRs. Mr Ali states that
respondehtéqutﬁ-has informed him that
| ddpies‘of t%zbipplication in companioh
“2?10&3 have not, Teceiyed by him. We have
g’ﬁ;;&¥,:L:;~-~" < ' - "”"seen the sald axdrx letter. The copy of
' '"'“\the 1nstant 0 A, has been received by the

----------

isald respondent From pdeUClng the ACRs

‘.\3\‘\‘*“ as that was .order was passed in the

.....

him, HouBVer in the circumstances ue
- ,ﬁunrequest M},B K.Sharma to see whether
o mﬁ_w~aw““f{i T copies 3 H%\Bbmpanlon 0.As were sent
LT B to the reshondents or not and-to do the
| ) o cor e ’needrul in the matter uith the office
é‘?'?j,, S S if necessary immediately. It is possiblyg_
-:2%;;;:;;m;2>'747 . - " . . ¢ that the ACRs arfe uith respondents 5 and
: ATl R 6. Service report of the notice on them
“is still awaited. It is hoped that the
‘ | . .7 . -~ ’said respondents will comply with the
é;*d’“ Cone .+ . ditection ‘given on:1.3.95, Under the
‘//f/’ ST ... = " eirclumstances adjourned to 6.7.95.

i

Vice=Chairman
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J11.7.95 1 Mr B.«K, Sharma for the
1 : 1 . 3 ’
! ! applicant. / : ) :
Lo ? | p
g v i Mmr S, ali, Sr. [:«'GOSOCQ, f’or‘th'eg
P ' ' B,
s ! respondents,
- ! Respondents produce the record.
]i | as directed on 1.5,1995. Since the
N ", applicant is seeking relief in respect,
) i 1 of entries in the Annual Confidential
o : Recorq made otheruise than as a |
! ' measure of penalty the matter is’ ;
; : entertainable by Single Bench under
A; : the Notification dated 18,12.1991.
! " "y Hence be placed for admission before
; : the Single Bench on 19.7.1995,
1 ! ' ‘
- 7 .
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. : 1 . Vice=-Chairman
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2647495 Mce-BeKeSharma for the Applicant.

T
i
K
ol
i
1
i
N
! Mre SeAliy Sre CeGeSeCo for the respondents
7 '
1 - Noe 1,2’4,5 and 6.
|
J Report of service on Respondent Nos, 2-7
- P awaited. Mr. Ali has produced the
ACRs of the applicant. Psrused. Prima facie

casa‘b¥ consideration is disclosed on the

1
;
1
. t
. - [

.
i following grounds raised by ths learned
1

counsel for the applicant, Mre B.K.Sharma.

1+ The applicant has been exonsrated in the
disciplinary proceeding vide Annexure—4

dated 15.9.94 but that is not reflscted
in the ACRs.

2. The connotations against devotion to
duty, trustworthinass and integrity are

‘recorded adverssly without any foundation
indicated in the ACRs. _

-

~3e As stated in his representation Anhexure—
9 that the reporting officer who has
recorded the ACRs covering the psriod -
' ‘upto 26,9,93, this question needgconsi=
< deration in the light of written state-
ment as may be filaed by the respondents.
As the admission of tha matter will give
the opportunity to fespondent Noe. 7 to
effeétively deal with the personal
allegatioqgmadé‘against him it iﬁ‘necess-

ary to await &ts show cause reply and he

1
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i
1
,  will be at liberty to Pils his written

! statement in answar to the allegatians.
E It is also not necessary to await the

2 service. of notice on respondent No. 2 as
i he is a formal party.

The application is admitted. Issue

{
]
i
i
1
§ notice to the respondents. Written
i

1

statement with/10 weeks. Requisites

to bé filed within one weeke. Adjournsd
. .

Contdecso
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1 ‘ ‘
2647.95 ! to 18.10,95. Liberty to apply for early
'2 hearing after the respondents are servede
‘' since notice has already been served on
]
;. respondents 1,3,4,5 and 6 and Mre Ali
Lo
i -appjears for them no fresh notice is
i
N 1, -. required for them. Thizﬂigpondenta may
‘ Uy '
v éy’”fg however be informed leter that ths applica=-
- . 1 tion has been admitted and they may file
| " their uritten statement within 10 weeks and
’ , further that the next date is fixed as
_ . 18,10.95. Fresh notice may however be
° L' | jesued to the respondent Nos. 4 and 7.

-

‘M. Sharma appliee for Interim order 3

‘The raspogdants are directed not to act
upon the impugned adverss connotationé
@hile considering ths case of the applicant
éor promotion if such occasion arises
during the pendency of this applicatione

Liberty to respondents to seek variation
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Thé‘ACRs be kept in safe custody of the
Court Officere ’
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o - o _'.12.4§»96‘ o xr.B;K.Shama for the applicants
o e R nr.s.Ali, 'Sr.c.G. S«C. for the respon-
c dents. '

| By consent hearing ad joumed to
R B 23, 4.96. ; .
‘ '.// | » S : ’ R o 7

P K : ~ Member

\‘“2'_5:4.96 B - ‘M}AS.‘Sarmé‘ is preser-flt for Mr B.K.
- i S e e e L Sharma,- learned counsel for the applicant.
L o e b i ‘Mr- S, Ali, leatned Sr. C.G.S.C., )

is present for the respondents. :

By consent’ ”-’adjodrned: to 7.5.96 for
A o o . - hearing. "~ . o : ‘

L Lo - S - MemSBer___.
Ll o T=5e96 S Learnad counscl MrePeFeShamma and =

‘( ‘: ‘ ‘ . ’ ﬁgip@! Ki%igﬁxi ﬁ@f’ thx, a?pli@ntw L@&Eﬂ@ﬂ ,

/ BN ;j" ST . BreCelisBone fiseali for tho reamnﬂmta‘
L  ? SRR . Subminsicn of coun Pl of both sidlen ;

.-
¥ b

o~ sl v conciudeds N ‘
U Héard the counsele J ue Sgment,
0T peservede o | , o

e ' | 24 wg.% - Mr P.K.’ﬁ.wari for t;he appuczant. m'
L e , ﬁsﬁlisuer'aG.SuC for the respana@nts.
’ 30/ %é’ : | \ ' ~Judgnent. pronaumed‘ mwpiination is l{
[ el e asiisp@ ed of j.n “terms.cf ‘the directio:a in
tthe judgment/order + No crder ?-%s o uaste. |

*r
“

‘ ecffics is to ratu:m the ACR mle af

M \fLL o t:he a@plicant containing 38 pages under ‘».
Vs w7 e o . sealed cover. to the counsel of the s3sponi
ﬁ) NV (; ’8- %? i 72¢ OLD ‘L'709 :“ &eﬁis by cbtai‘ﬁng receirnt from him.
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By consent adjourned to 28-2-96 as

Vice~Chairman

reply is still to be filed,

Mr s.811,5r.c.¢.5.C for the -
respondents., : y
List for hearing on 2.4.1996.4/

Meméé%’/

Leéve note of Mr S.Ali,Sr.C.G.S.C.
Hearing adjourned to 9.4.96.7 .

Mr P.K.Tiwari has no objection.

b

Member

Mr P.K.Tiwari prays for adjourpment to
12.4.96. Mr S.Ali,Sr.C.G.S.C for the
respondents., has no objection. |

Hearing adjourned to 12.4.96.

.

Member
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI-S,
0.A. NO, 89 of 1995
_ N Tvo Noo , ’ \
DATE of pECision 2 Y. 8. /994
_“- Shri D.K. Bora ' ’ , (PETITIONER(S)
Shri B.K. Sharma and Shri P.K. Tiwari ' ADVOCATE FCR THE
e PETITIONER (S)
-~ VERSUS
. -- r'\
“thion of India and othets RESPONDENT (8)

Shri S. Ali, Sr. C.G.S.C.

RDVOCATE FOR THE

I : RESPONDENT (5)

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER (A)

THE

HON "

BLE

- Whether Reporters of local papers may be allouwed to ina o

sce the Judgment ?
To be referred to the Reporter or not ?

Whether their Lordships uiéh to see the Fair'copy of -
the judgment 7 \ NoO.

Whether the Judgment is to be circulated to the other
Benches ?

Judgment delivered by Hon'ble Member (A)

— 24594
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.89 of 1995

Date of decision: This theﬂy?day of May 1996

The. Hon'ble Shri G.L. Sanglyine, Member .(Administrative)

Shri D.K. Bora,
Sub-Divisional Inspector of Post Offices,

.Kakching Sub-division,

Manipur Division. ' : e Applicant

By Advocate Shri B.K. Sharma and Shri P.K. Tiwari.
- versus -

1. Union of India,
Represented by the Secretary,
Department of Posts,
New Delhi.

2. The DirectorvGeneral, Posts;,
New Delhi.

3. The Chief Post Master General,
North Eastern Circle,
Shillong.

4. The Post Master General,
North East Circle, Shillong.

5. The Director of Postal Services,
Manipur Division, Imphal.

6. The Superintendent of Post Offices,
Manipur Division, Imphal.

7. Shri K. Ramachandirann,
Ex-Director of Postal Serv1ces,
Manipur, Imphal.
At present Director of Accounts(Postal),
Tamilnadu Circle, Madras. C eeeees . .Respondents

By Advocate Shri S. Ali, Sr. C.G.S.C.

SANGLYINE, <. MEMBER(A)
7

The applicant was . working as Sub Divisional

Inspector of Post Offices, Kakching Sub Division, Manipur,

during the year 1993-94. In his Annual Confidential Report

(ACR for short) for that year adverse remarks were



<

recorded as under:

"Col.No. Particulars : - Remarks
14.(1) Devotion to duty : Not devoted
(v) Trustworthiness : Not trustworthy

17. Has the official been : The official is 1in

' reprimended for the habit of submit-
indifferent work or ~ ting false diary and
for other causes T.A. bill without
during the period visiting B.Os. Charge
under report? If so, sheet under Rule-14
please give brief has been issued to
particulars. him.

19. Integrity : Doubtful”

2. ) It has been disclosed that these remarks were
recorded by Shri K.' Ramachandirann, - the then Director,
Pos&al Services, Manipur, Imphal and that they pertain to
the period from 1.4.1993 to 26.9.1993. The adverse remarks
were communicated to the'applicant by the office of the
Reporting Officer vide letter dated 25.7.94 (Annexure-2).
Thereupon the applicant submitted a representation dated
20.8.1994 (Annexure 9) to the Chief Post Master General,
N.E. Circle, Shillong against the adverse remarks. This
representation was disposed of -by the Post Master General,
N.E. Circle, Shillong on 30.1.1995 confirming the above

mentioned adverse remarks.

3. In this application ﬁnder section 19 of the
Administrative Tribunals Act, 1985 the applicant ‘"has
assailed the action of the Reporting Officer as well as
the actioﬁ of the Post Master General, -N.E. Circle,
Shillong who, it is seen, is the Reviewing Officer in the
case of the applicant. The applicant is of the view that
Respondent No. 7, Shri K. Ramachandirann, who had left
Imphal for good on 20.8.1993, had illegally written the
Annual Confidential Report of the applicant for the period
from 1.4.1993 to 26.9.1993 as he is not competent to write

the report because of the fact tht this period under

T deeeeas report
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report 4s less than the period of 6 months prescribed in
Office Order No. 27-3/79.Disc. 1, dated 11.9.1981 issued
by the Director General, P & T as quoted in page 16 of
Swamy"s Compilation on Confidential Reports of Central

Government Employees (Corrected wupon 1.4.1993). Thus

-respondent No. 7 had violated this order by writing the

Annual Confidential Report-of the applicant- -for theraforesaid
périod. Moreover, the ACR was written without following the
prescribed guidelines. The adverse remarks were recorded
without even giving the applicant a warning or advice to
make improvement during the relevant period before such
adverse entries we}e recorded in.his ACR. There was also
delay in recording:the ACR by Respondent No. 7 as revealed
by the fact that the adverse entries were communicated
only in July, 1994. The procedure for recording remarks
against Col. 19, INTEGRITY, had not also been followed.
Further, the éppiicant has attributed malafide against
Respondent No. 7.-Aécording to the applicant the adverse
remarks made by Respondent No. 7 are cryptic and not
substantiated by facts. They were not objective but
subjective remarks. Respondent No.7 héd made such remarks
intentionally and deliberately with bad motive in order to
avenge his personal grudge against the applicant and to
spoil scope of better service career of the applicént.
In order to fulfil this desire respondent No.7 even
recorded irrelevant entries against Col.17 of the ACR. It
has been submitted on behalf of the applicant that the
facts leading to this malafide action of the Frespondent
No.7 have been recorded in para-4(v) to (xiii) of the O.A.
and the respondent No.7 has not refuted the contentions of
the applicant that  he had acted with malafide. The

applicant has serious grievances against respondent No.4
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also. According to the applicant respondent No.4 has no
authority to dispose his representation which -he
addressed to the respondent No.3. Further respondent No.4
had disposed of the representation arbitrarily,
-whimsically and without any application of mind. As a
Reviewing Officer respondent No.4 was to give his
independent view on the adverse entries communicated to
the applicant but he did not do So. While disposing of
the representation he did not even notice the fact that
the basis of the irrelevant remarks made against Col.1l7
no lonéer existed as on 30.1.1995, fhe date of disposal
of the representation, due to the fact that the applicant -
was exonerated of the charge on 15.9.1994 as cémmunciated
by the office of respondent No.3. Respondent No.4 did not
also apply his mind to the fact that entries made by the
Reporting Officer against Col.19 was in violation of the
Rule in this regafd. In the light of these contentions,
the applicant has prayed that the order dated 30.1.1995
rejecting his represehtation be set aside-and quashed and

the adverse remarks expunged.

4. The learned céunsel of the applicant has relied on
a number of decisions in order to show that the reliefs
sought by the applicant are justifiéd; These are,

(1) 1987(4) sSLJ (CAT) 527, (2) 1996(1) GLT CAT 1,

(3) 1994(3)- SLJ 95 and (4) AIR 1986 SC 875. He also
refers and relies on Swamy's Compilation on Confidential
Reports of Central Government Employees (corrected upto
1.4.93)in support of the various allegafions of violation
of rules and procédure prescribed for writing of ACR by
the respondent No.7 and respondent No.4.

-,

5. 'The respondents have contested this application by
filing written statement. Mr S. Ali, the learned. Sr.

C.G.S.C.)has made submission in support of the contention
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of the respondents. Mr Ali has submitted that both
respondent No.7 ‘and respondent No.4 had acted within
their powers. According to Rule 174(3) of P & T Manual
Vol.III only three months time for overseeing the work of
the officef repofted upon is required for the reporting
officer to enable him to write the ACR when the reporting
officer was tranferred during the year. In this case the
respondent No.7 had three months time to watch the works
of the applicant and he had written the ACR on the basis
of his knowledgé and based on the records such as
4
fortnightly diariesv and T.A. bills of the officer

reported upon. He also submitted that under Rules
174(13)(ii) of the same Manual the Post Master General,
N.E. Circle, Shillong, was competent to dispose of the

respresentation of the applicant.

6. The applicant has impugned the order of the PMG,

N.E. Circle, Shillong, confirming the aforesaid adverse
n

remarks as conveyed vide Memo No.Staff/lO9-Misc./%/@L¢

dated 30.1.1995: According to the applicant the
respondent No.4 Qeing a Reviewing Officer in reSpéct of
the ACR of the aﬁplicant was not competent to dispose of
his representation dated 20.8.1994 submitted to the Chief
Post Master Gene%al, N.E. Circle, Shillong, requesting
him to expunge the adverse remarks. It is the contention
of the applicant that the representation could only be
disposed of by tre respondent No.3 being the competent
authority. As already mentioned abové Mr Ali resisted
this contention of the applicant. He submits that the
PMG, N.E. Circle, Shillong, was competent to dispose of
the representatioﬁ as he is the immediate superiof to the
Reporting Officer. He has referred to the Posts and
Telegraphs Manual. Vol.III (as corrected upto 1.11.1980)

in support of this contention. Rule 174(13)(ii) of this

Manual.......
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1
Manual reads as under:

174(13)(ii). Representation against
averse remarks will lie to the
authority immediately superior to the
countersigning authority, if any or to
the reporting officer. If the immediate
superior authority has already reviewed
the confidential report in question and
has also expressed his view either
agreeing or disagreeing with the
adverse remarks recorded and accepted
by the countersigning authority, the
representation should, in that event,
lie to the next higher authority.”

' This is same. with item 22 appearing in page 25 of the

aforesaid Swamy's Compilation relied on by the learned

counsel- for the applicant and .the Postal Manual Vol.III

(éofféctéd u;tbrfl.7:1986). ThUé' the .cgntén£ion of >the
respondents 1is that 1in the absenée of countersigning
authority the representation against the adverse remarks
wodld lie to the authority immediately superior to the
reporting officer, namely, the PMG, N.E. Circle,
Shillong, and that the PMG is competent to dispose of the
representation especially as he has not already reviewed
the confidential report of the applicant and had not also
expressed his view either to agree or to disagree with
the remarks reported by the reporting officer in the ACR.
There>is no dispute that the PMG is the reviewing officer
in respect of the ACR of the applicant recorded by the

<

Director Postal Services, Manipur. Onh~ perusal of the
form of ACR in respect of the applicant it shows that
there are four parts and Part IV is provided for comments
to be made by the reviewing officer. There is no part
provided for the countersigning authority. As evident
from the ACR, the reviéﬁing officer had not in this case
reviewed the entries recorded in the ACR of the
applicant. He had not also expressed any view against
Col.21 which reads,

"21. Do you agree with the remarks of

the reporting officer in part III

above? If not, indicate the extent of
your disagreement",
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before the adverse entries were commuﬁicated to the
applicant. He had expressed his view only in his order
disposing of the repreéentation of the applicant by
confirming the adverse remarks thereby agreeing with the
reporting officer in respect of the adverse remarks
communicated to the applicant. Rule 174(12) of the
Manual provides that ‘adverse ‘remarks should be
communicated to the officer  concerned by the
countersigning authority when one 1is prescribed and by
the reporting officer in other cases. In the case of the
applicant the adverse remarks were communicated under the
letter head of the Office of the Director Postal
Services, Manipur, Imphal, though the saﬁe was signed by
the Superintendent of Post Offices} Manipur Division,
Imphal. Thus it shows that it was not the reviewing
officer who had communicated the adverse remarks. This
further shows tﬁat there was no countersigning authority
in respect of the ACR of the applicant. In view of the
facts of the case the respondent No.4 had, therefore,
acted within " his powers in disposing of the

representation of the applicant.

7. The other objection of the application is that
the respondent No.7 was not legally competent to write
the Annual Confidential Report of the applicant for the
period from 1.4.1993 to 26.9.1993 as he was transferred
from Manipur during the year because the period under
report is less than the period of 6 months prescribed in
the letter No.27-3/79-Disc.l dated 11.9.1981 issued by
the Director General, P & T, as mentioned at item 6 of
page 16 of the aforesaid Swamy's Compilation. The
respondents on the other hand submit that respondent No.7
was competent to write the ACR of the applicant for the

aforesaid period and rely on Note 1 below Rule 174(4) of

Postal..... ..



14

« R
\
Postal Manual Vol.III (corrected upto 1.7.1986) which

reads:

"On the transfer of the Reporting
Officer or the officer to be reported
upon, the Reporting Officer should
write a report, provided he had an
opportunity to watch the work and
conduct of the officer for a period of
more thah three months.'

‘According to the applicant respondent No.7 left Imphal on
20.8.1993. The Postal Manual as corrected upto 1.7.1986
is a later authority than the letter dated 11.9.1981 of
the Director General, P&T. Therefore, it has to be
accepted that as far as the Postal Employees are
concerned this later position would be applicable to them

and consequently the contention of the applicant is not

acceptable.

8. The respondents have submitted that this
application is liable to be dismissed as the applicant
did not avail all the departmental remedies. Technically

they are <correct because after rejection of the

representation against the adverse remarks the affected
officer concerned is entitled to submit an appeal within

a period of six months. The applicant had not availed of

this remedy withiﬁ the‘prescribed period but instead came
before this Tribunal before the expiry of the period. I
am not however inclined to dismiss the application on
this ground bécause of the confusion apparently faced by
the applicant in this matter of his ACR. It may not be
hazardous to guess that the applicant might have a notion
that the adverse remarks were communicated to him by the
Superintendent of Post Offices, Manipur Division only
after the remarks were reviewed and accepted by' the
Reviewing Officer. Therefore, he had submitted the

representation to an authority next superior to the

Reviewing........

—
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Rgviewing Officer. When this representation was disposed
of by thé Reviewing Officef instéad of by the next
su@erior officer the applicant became confused and did
not accept the legality of the disposal of his
representation By respondent No.4.

9. After crossing over the above hurdles it is now
to be seen whether the applicant is correct in his view
that the respondent No.4 had mechanically and without

application of mind disposed of his representation

- confirming the adverse remarks. Respondent No.4 had

obtained the comments of the Reporting Officer upon the
representation of the applicant. He perused both the
comments and the representation and confirmed the adverse
remarks as he did not feel the necessity to intervene in
expunging the remarks recorded by the Reporting Officér
who was the then direct controlling officer of the
applicant. He has not disclosed in his order dated
30.1.1955 what arethontents of the comments of the
respondent No.7 and he has not also placed them before
this Tribunal for perusal. In his order he has not dealt
with any point raised by the applicant in his
representation. The matter is now before this Tribunalnif
is incumbent on him to let this Tribunal know supported
by evidence why none of the issues raised by the applicant
in his representation was found unacceptabie to him.
His failure to do so would leﬁd support to the
contention of the applicant that the representation was
Whimsically and arbitrarily rejected. Add to this, he

has not written a word in Part IV of the relevant

Confidential....cceee.e.
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Confidential Report which is a clear indication of the
extent of non—application of mind of the Reviewing
Officer in respect of the ACR of the applicant. It may be
true that respondent No.4 was not a direct Controlling
Officer of the applicant in the relevant period but it
was his duty as a Reviewing Officer to know about the
applicant and his work. At least, it must have crossed
his mind that the entries at Col.14 and 19 could have
been prompted by the entries made in Col.17. If so,
whether it could not be considered that the alleged facts
at Col.l4 and 19 did not exist ab initio when the basis
had gone away with the exoneration of the applicant from
the charges. The charges were proved wrong before the
date of disposal of the reprséntation. The respondent
No.4 could have thought on the basis thereof whether such
remarks as recorded in Col.17 could still be confirmed.
The respondent No.4 could have also examined whether the
entries against Col.l7 are ;elevant to the quefy embodied
therein or redundant or superflous to it. At least, it
cannot be doubted that € he was not aware of the
guidelines of writing ACR in respect of the Col.l19,
Integrity, when the Reporting Officer is in doubt about
the integrity of an officer reported upon. All these go
to show that there had been lack of application of mind
by respondent No.4 to the facts of the case while
disposing of the representation of the applicant vide his
order dated 30.1.1995. This order itself 1is not a
speaking order. The documents on the basis of which the
adverse remarks were .recorded have not also been

submitted by the respondents.before the Tribunal.

10. In view of the facts and circumstances discussed
in the preceding paragraph, I have come to the conclusion
that the impugned order dated 30.1.1995 is not

sustainable and is liable to be set aside. At this stage
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I consider thet it is not necessary to go into the merit
of the action of respondent No.7 ﬁbut would rather leave
it to the respgndent No.4 to reconsider the matter. I
therefofe, hereby set aside the. impugned order dated
30.1.1995 and I direct respondent No.4 to cénsider the
representation dated 20.8.1994 of the applicant afresh on
merit and 1in accordance with the relevant rules and
communicate his decision to the applicant. This shall be
completed by him\within one month\from ktthe date of his
receipt of a copy of this order. If the applicant is
aggrieved with the fresh order of respondent No.4, he
shall, if he desires, submit a repreéentation to the next
higher authority within 6ne month from the date of his

receipt of the copy of the order of respondent No.4. The

next higher authority shall dispose of the representation

of the applicant within one month from the date of his

reeipt of the representation from the applicant. If he is
still aggrieved, the applicant is at liberty to approach

this Tribunal.

ll.‘ The respondents are directed that they shall not
act upon the aforesaid adverse remarks while considering
the service career prospects of the applicant during the
pendency of their consideration of his representation

dated 20.8.1994.

12. The original application is disposed of as

indicated above. NO order as to costs.

( G. L. SANGLYINE )
MEMBER (A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH
y AT GUWAHATI :

an application Under Section 19 of
the Central administrative Tribunal

act, 1985,

shri D.K,Bora,
Sub-Divisgional Inspector oﬁrPost
'Offices, gakching Sub-Division,

Manipur. Division,

) égglicant.
- VERSUS -

1, Union of India,
Represented by the Secretary,
Department of posts,

New Delhi,

-+ 2, The Director General, Posts,
‘ \
New Delhio

»O&vgp&vodt- , QURSP- v ; 3, The Chief Post Master General,

.North Eastern Circle,
shillong,
. 4, The Post Master General,

North East Circle, Shillong,

5. Tr)e e e

| RM%4P94P\
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5. The Director of Postal Services,

Manipur Division, Imphal,

6, The Superintendent of Post Offices,

Manipur Division, Imphal,

%wl , 7. shri K,Ramachandirann,
. /«' @/ - '
Q}&ﬁ}rx S Ex-Director of Postal Services,

Manipur, Imphal,,
At present Director of'Accounts(PostéI),
Tamilnadu Circle, Madras,

. . . 2ee ngent
DETAILS OF APPLICATION ;.

1, Particulars of the Order against which the applica-

tion is made :

The application is directed against the illegal
re jection order passed by the Post Maéter General,
N.E.éircie, shillong on the repzesentation submitted
by the,ébpl;cant_to the Chief ﬁost Master~General;
N.E,Circle, shillong communicated Under Memo No.sfaff/
109-Misc, /5/94, dated at shillong, the 30,1.95 which
wasrreceived by thé applidant on 9,2,95(annexure~1)
and to expunge the malicious adverse remarks made in
the applicantgs annual Confidential Report for the year
1993-94 ‘by the Raspoﬂdent No.i communicated to the
applicant under No,CR/93-94 dated at Imphal 25,7,94

‘ (annexure=2) by the 'Respanént NO4 6o

20 o0



2,

3.

4, .

! .‘3-

A}

Jurisdiction of the Trjibunal

The applicant declares that the subject

matter of the order against which he wants redressal

is within the jurisdiction of the Hon'ble Tribunal,

Limitation 3

The applicant further declares that the
application is within the limitation prescribed
in Section 21 of the Administrative Tribunal Act,

1985,

>

Facts of . the case 2

(1) That ghe applicant is a citizen of Ihdia
and as such he is entitled to all the rights and
protections as guaranteed by the Constitution of
india, s
(ii) That .the applicant entered into the services
as Clerk of the Postal Department in the year 1973
Eéér since his entry into the services, he has
been working with due diligence ard to the
full satisfaction of the authority, The. applicant
wé; promoted as Inspector in the year 1980 and
presently he has been working as Subw~Divisional
Inspector of Post Offices, Kakching Sub-Division

in Manipur bDivision, -

(1ii)e oo
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“(iii) That the Respondent No.6 by his letter

Né.CR/93-94 dated 25,7,94 has brought to the appli-
— ~

cant's notice about the adverse remarks,made in the
_ applicant's annual Confidentizl Report for the year
ng,JTW.F:V "1993-94 (Recorded by the then DPS/Imphal, shri K,

. e eua = —

co——.

} {’! L7/7’ j\ﬂ/ﬂ“’” Ramachandirann for the period from 1,4.,923 to 26,9, 93).

£ i The applicant was shocked to see the vindlcative,
ﬂbiased, motlvated, malicious and vague ramarks recorded

Y Y- : ~
29 %~ ‘Zzgfff’ . by the Regpondent No,7 in viclation of the Office
CRb.9-

o~ AV‘%’C’% . | - -
W it is crystal clear that the impugned remarks are not

———
Order and the Rules, Cn perusal of the adverse remarks

at all;objective but subjeétive. and the Respondent
No.7 has intenfiénally,-deliberately and with bad
motive ?eco:deq éhose remarks in order to avencge h;s
previous grudge borne by him against the applicant
and to spoil the service career of the applicant

for future prospect and promotion without any

consideration about the'applicant‘é excellant 22

? years of past service, It is apparent on the fact of
ears ¢
the record that sgainst Col, 17, the remarks recorded

are igggievant in as much as the same are not furnished

in compliance of the requirements of the said column.

OCffice order and the Rules were not at all fcllowed

in recording remarks against Col,lMNo.19,.
N W~

(iv) That Shri K,Ramachandirann, the then DPS/

Imphal left Imphal on 20,8,94 for‘good and he never

A\ | —_——

77 y X

" returned ...
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‘

"to Imphal, As per office order vide DG, P&T, letter

No,27-3/79.Disc,1, dated the 11th September, 1981

“the reportingperlod shoulé be at leastcgkmonth's time

——_ . B

and as such, Sri Ramachandirann dia not wr;te the

A e ~

character Rolles in prescrlbed time “and left Imphal w1th

@ e o om A

bags and baggabes. It is strange to note that how could

he write the Anngal Confidential Reports in the month

i

of July,1994 sitting in Madras, the present place of

his posting, covering the period from 20,8,93 to

26,9,93 during which period, he was not the DPS/Impnal,

Manipur,

(V) That while Shri Ramachandirann was;DPS/Imphal,

Manipur, the applicant had to prefer 2(two) cases in

this an'gie Tribunal against his illegal and unjust

orders making the allegation of personal-bias. He had
also filed contempt petition against)the said@ respondent,

The applicant'instead of repeating the contentions
made‘in thoée cases,-craves'leave of the Hon'ble
Tribuhal to refer to the said case at the time of
hearing of this case, The.said cases weré registered

and numbered as O, A,No,206/91, O,a,No.43/93 and

CePoeNO,1,/92,

-~ . ° . ‘

(vi) 'That-the then DPS/Imphal, shri Ramachandirann
vide his Memo No,IP-14/(for DPS)Thamlapokpi BO/ dt,

Imphal 2,2,93 proposed td take action against the

applicant ...
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applicant under Rule 14 of cCS(CCA)Rules,1965 which

aiso reflected in the impugned adverse remarks,

A'chy of the said Memo dated 2,7.,23 is

 annexed hereto and marked as Annexure-3.

(vii) That the applicant submitted a representation
to the Chief Post Master General, NeE,Circle,chillong
against the aforesaid Memo dated 2.7,93 issued by the

then DPS/Imphal, shri K, Ramachandirann,

(viii) That the Director of Postal Services}
shillong by his order communiCated under Memo No.

Vig/14/9/85 dated 15th September, 1994 exonerated the

L i

applicant from the charges levelled against the

applicant.'Thus the Rule 14 Charge sheet could not
e

have been made the kie basis for recording the

adverse remarks,

- A copy of the order dated 15.9,94 is -

annexed hereto as Annexure-4,

(ixp ' That the Respondent No,7, Shri Ramchandirann

not only gave intentional harassment and discrima-

‘natory treatment to the applicant but elso to some

other Inspectors of the Manipur pivision and as such,
they submitted a joint_representation to the Post

B e =t -
A\

Master General; N.E;cifele, shillong bringing

allegations against him. Such a position is also born
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on record of aforesaid cases filed by the applicants,

a cOpy of the said representation dated

’ , 21,7.93 is annexed hereto as Annexure~5,
{(x) That never before he was communicated any
N — /., i '
R . adverse remarks andhe did not & _anything so as to

warranf such_édverse‘remarks_except the displeasure

he attracted'by making the allégétion.bf personal bias
. S —
against the Respondent N?.7@

(xi) Thét the spplicant appeared before the Enquiry
of ficer who enquired the joint complaint dated 21,7.93

» and gave his statement on 13,8,93,

A Copy of his statement dated 13,8,93 is

annexed hereto as Annexure-6,

1
Ct

(xid) That' the applicant is the Opganising Secretary,
ATa of IPOS/ASPO, Manipur Division, Imphal and on
ghat caﬁacity, the applicant wrote to the circle
Secretary of AlA of IPOS andeSPOS, N,E,Circle Branch,

Shillong on 30th July, 1993alleging against shri.

Ramachandirann, the then DPS/Imphal.

A copy of the saild letter dated 30th July,

1993 is annexed hereto as Annexure-7,

_(Xiii) e
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(x1ii). _That the General Secretary, All India
Associatién of Inspectors and’Asstt; Superintendents
of Post Offices, took up the matter on the joint
complaint petition filed by the applicant and the
other Ingpecters on 21,7,93 and communicated the 4
decision by letter No.CHO/IPOB/North East/92 dated

28,7.93 to the appllcant.

A copy of the letter dated 28.7:93 is

annexed hereto as Annexure-8,

(xiv) . That thereafter, the Respondent No,6 by his

Memo No.,CR/93-94 dated 25.7,94 communicated the adverse
remarks recorded by the RESpéndent No,7, Sri Ramachandirann.
the then DPS/Imphal for the period f:om 1.4,93 to

1 26,9.93 to the applicant,

A copy of the Memo dated -25.7,24 is annexed

hereto as Annexure-2,

(xv) - That, thereafter, the applicant submitted
a representation to Sri L,Zadeng, the Chief Post Master
General, N;E,cifcle, Shilleng through proper channel

on 20.,8,94,

A coby of the said representation dated

20,8,94 is annexed herctc as Annexure=9,

(xvi) That ...
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(xvi) = That the aforesaid representation of the

applic¢ant was rejetted by Sri G,S,Misra, Post Master

“General, N,E,Circle, Shillong and not by sSri L,Zadeng,

[ m——

the Chief Post Master General,‘N.E.Circle, Shillong
and the result of the said representation was communi-
cated to the applicant Under memo No,Staff/109-Misc/5/94,

dated 30,1.,95,

'A copy of the said memo dated 30,1,95 is

annexed hereto and marked as Annexure-1,

Groundg for relief with legal provigiong ;

(a) For that the impugnhed orders are prima facie

illegal and not maintainable under the law,

(b) For that the impugned adverse remarks which
are conjectures and surmises and without any Substance,
having been recorded in clear fiolation of pG,P&T |

letter No,27-2/79-Disc.1, dated 11lth September, 1981,

- the same is bad in law and liable to be expungned,

(c) = For that the Regpo_pmti_e_nf:____qu,é being Reviewing
Authoritg_in regpect of the.entries recorded in the

Annual Character Roll of the applicant, the Respondent
No.4 has novauthbrify to dispose'of the representation

of the applicant addressed to the Regpondent No,3

arbitrarily ...
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a;bitrarily,,whimsicallynand without any application
of mind, |

? > (@) ' For thét the malicious intentioﬁ of’the
| respondent Nb.? is-writ large. frbm the facts borne
by the reSpondent No.7 agalnst the loyal and sincere
officer like the applicant and out of grudge and sheer
malice, -the respondent No,7 recorded éhe impugned adverse
remarks to averge his grudge though‘he is not authori-
_ Db | _ .
sed to record the same, The respondent No,4 should ‘
 not have sent the represehtation”of the applicant to:
//wthe respondent No,7 for parawise comments before
dispbsal of the same and as such, the fegponaent No,4

5disposed-6f the representation only machanically and

acted hand in glore with the Respondent No,7.

-

(e) . For that the Respondent No,4 cannot assume
power himself which is'not vested on him under the
’//“Rule, and as such, the respondent No.4 is not competent

to dispose of the representation of the applicant, | °
(£) For that the respondént No,4 has got no power
to take away the legal and fundamental rights of the

applicant violating the principles of natural justice,

(9) For that the respondent No.4 cannot transfress

his authority being a Reviewing authority and sit
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~over his superior authority and as such, the respon
dent No,.4 is not competent to<3iépose of the represen-

tation of the applicant,

(h).. For that the respondent Nos.4 and 7 have

no’aﬁthority to violate the standing order and rule
in £illing up column relatlng to integrity of the

2

.,.._-—-m—wm - - Sl

applicant.

(i) For that column No;17 having not been £illed
ﬁp in conformity with the requirements, the same is

liable to be cuashed and expungned., Further the basis
itself habing been drepped,.there was no occassion for

recording such adverse remarks, = ~ ",

(3) For that the respondent No,4 is bound to act
L

as Reviewing Offlcer in respect cf the applicant's
- ’4;,;1:!':’57'-:':’ Ll SN

Annual confidential remarks in his character Roll and

S S U 1 S - o

‘eg%gto glve his own independent opinlon in the matter,

(xy For that before recording the A,C.R,, the
applicant was never warned and/or given guidance which
is mazgessrily required, Thus the adverse remarks
_recordeé in the manner is not sustainable, Malafide

" is writ large on the face of it,

A ) ~

(1) For ...
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(1) For that the general principles which are

required to be observed by the reporting officers

* for writing annual reports, were not followed,

¢

{m) For that the respondent No,7« is not competent
to write the amnual confidential report in wviolation
of rule as the period does not cover at least six

months time,
L ’

{n) . For that procedure provided in the Rules, was

pot followed in dealing with the representation,

A

6.

Te

(o) For that in any view of the matter, the impugned

adverse remarks are liable to be Quashed and expungned,

Details of remedieg exhausted i ’

That the applicant declates that he has
exhausted the departmental remedies available to him
and there is other altérnative and-efficacious remedy

cpen to the applicant,

-

Matter not previously filed or pending with any
.other Court, : )

The applicant further declares that the matter
regarding which the application has been made, 'is not

pending before any other Court of law or any other

authority eo
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authority or any other Bench of the Hon'ble Tribunal.

‘Reiiei sought 3

Under the facts and circumstances above, the

-applicant prays that this application be admitted and

the records of the case called for and after hearing
the parties on the cause or cauges that may be shown
and on perusal of the records, be pleased to grant the

following reliefs :

\

(i) To set aside and quash the impugned orderd’

~ dated 25.7,94(Annexure-a) and dated 30,1,95
(annexure-1l) and to allow'éll conseqﬁéntial

benefits,

(ii) To expunge the adverse remarks recorded by
the regpondent No,7 in the Ahnual Coﬁfidential '
remarks on the Characyer Roll of the applicant

for the period from 1,4,93 tc 26,9,93,

(iii) Cost of the application,

{(iv) any other relief or reliefs to which the
applicant is entitled to as this Hon'ble Tribunal

may deem f£fit and proper,

fnterim order prayed for ;

Pending disposal of the case, the applicant

prays that the impugned orders dated 25,7.94( annex, 2)

and ..,



10,

11,

12,

. - 9

and order dated 30,1,95(annexure~1) may kindly be
stayed since the balance of convenience lies in
favour of the applicént and otherwigse he will suffer

irreparable loss and injury in as much as otherwise

.the promotional prospect cf the applicant will be .

seriously effected,

N

Application filed through adwcate,

Particulars of the I.P,0,

(1) I.P¢O, No,03 884091,

(1ii) Payable at Guwahati,

List of enclosures;

As stated in the index.
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‘. ' VERIFICATION

| 1, shri Diganta Kumat Bora, son of Shri
M, R, Bora, pfesently working as SDIPOS, Kakching
Sub-Division in Manipur Division, aged sbout 41
years do hereby solemnly affirm and verify that
the statements made in paragraphs 1 to 4 and 6 to %
9, 11; 12 are true to my knowledge and tho se made
in paragraph 5 are true to my legal édvice and I have

ot suppressed any material facts,

and I sign this verification on.this the RRM/W

gh day of 2pril, 1995 at Guwahati,

Signature,

‘. “‘"‘*-{1 -—-—j—"‘“ﬂ' a-——g# R
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DEE/ RTMENT OF POSTS:INDIA
.OFFICE OF THE CHIEF POSTMASTER GENERAL:N,E. CIRCLE:SHILLONG

!

' Memo NO,St: ££/109-Misc/5/94, Dtd. at Shillong,the 20,1,98,

" This case reliates to Mr. D.K,Bora, SDIPOs,
Kakehing Sub-Division in Manipur Division, While he was
working as $DI, Kekching the then DPS Shri Ramachandirsnn
made adverse remarks in his Confidential Remarks for the
. yeer 1993-94 as under :-
B Coi'No.' Particulers Remarks
' 14, (1) Devotion to duty . . Not devoted,
v (v) Trustworthiness . ¢ Not trustworthy,
17&i . . Has the official been The official is in the
. v . reprimanded for indiffe- [ habit of submitting £2lse
' rentw work of for other diary and T.A,; bill
chruses during the period [fwithout visiting 8,0s.
_ .« .. . under report ? If so, Charge sheet under ,
rL ., . Dplease glve brief parti- .| Rule=14 has been issued
. . vl “" b CularSa’ ‘ V to himo ) . .
\ 19, . ™ Integrity :  Doubtful,
: 1S

.~ On perusal of the records I f£ind that the
followinc adverse remarks were entered in his Confidential
Remurks, The official represented to Shri Lo Zadeng, Chief

P PeMGe, N.E.Circle, 8Shillong on 20.8,94 against those remarkse

X?NLDMAWJJ?HLS reprcsentotion was sent to Shri Ko Rmmachand¢runn</

B I went through the comments of the then DpPs |
alongwith reproscntdtion of the officiale :

I, Shri G.S, Miuhra, Postmuster Oeneral N.E,
Cirole, Shillong do not feel necessity to intervene in
 ‘;uexnun ing the adverse remarks recorded by the tkaa,ops wh@
T direct controllimg offlcérﬂ R

o,

w
e
. ta ;,'1

ot I CONFIRM tho adverae remarks of the DPS recorded
in tha Confidentiul Remarks for the yecr 1993-94 of Shri D, K.

' Bora, SDI, Kakching Sub-Division, Manipur Divisﬁon.
I ’ | | e | -
G ‘ . ( G.S, MISHRA )

POStmmStLr General,
N.E, Circle, ahillong—793 OOIﬁ

Y !

. N ) }'
Shri D K,Bora, SQIPOs, Kekching aub-Division,
Manipux Divi¢iono.

i

i..

NLAE RTINS ST
\;‘3’ sy TR

Thé Supdt., of P OH Manipur;Divisioan,;pth}

'The Chief P.M.G, (Vig. Sec) . c.o.-, Shillonge

’

Spare,

R v, R X
Iy g
|- RET \

b i 1 '~.::' sr ‘l
.+ F 5E&r General, IR NE
| .;..Circ‘e,, Shillong—?f” QOI;!
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ated at Immb37 2)*7*94.

a whole has been uqtisfaotorj

7 weu eafason
l]‘l() .
{15 ; ‘
R!Q‘ g Hl[)Shrl/ it DeX. Bora
brmace PN - 0 -
.w,?ffv SPIFUs Kekehing =ub L
N ‘51‘;\} ] ) !
Kor
While your perﬁorn&nc& a8
the followlng adverse remalks b1vo

Been nade iniyour dnnual

[ ucniden+1a1 Reporty for the year 1993 3~94 ihey are Lrought %o
i “,Vfur notice in -order that; you may be con. . 1d of your lapses, .
i 'uYou should make special’ efforts during ﬁne current ’vear and in”
the following years %o Tercome these shortcomingc, Lt 18 hoped

thnat your work in furtuee will be ouen @ character SO a8 to remove.

the ”Lenﬁ of tbnoe adversa
Please ac&no ledy
duly signed and d ‘°d

( Recorded by sari K.
pPs/laophal for the period
to 26593

g and return tne valo od copy of thls et
by you to tre wid ersigneds .. p

F"f‘. v T} [

ter

Romachendirann, S |
from 1~4-93

‘x LYOR k

- ‘ " M bt i e b s
E’\W&]Fﬂ STERT, wieyy nvEs, §7NT

— —_— i vperintendent of dosiualie s
70ol. No.,  Particulars Remarks. v - ‘ )
Ny : . Jodubiimbiomisilitha }\ aniput Division, Imphel-70500l,
{4.(1) Devothon to duty i Not devoted. .
{(v) ruwmwu“”hln»*“ : Mot trumtsorfwy.‘
17 ‘Has the official been ¢ The official is in the habit of
‘ ,reprlmanaeu Por indiffe- v}mit ing felse diury and Tods
rent work of for othor ' thout visiftihs B.0%.
causes during the period mawzp~ &L?nt uqurr Rule =14 bns
_ under repori? LL s0, 2 PLO? isgued to hime
c : nlefse gmvu bIL f parti- -

C&LJTho

19 Tnte 3"1-&
1 o f
S-LFHLL"UL’I‘(‘ o»f the © alf
:E;’E?‘..te, L S ‘l"fi.. ‘

I

4

| 441/‘(f/ -
ClE
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e 1R=14 (For DPS). Thanl apokpil O/D“Wf' at Imphel “‘9:2/7/93-
DI—KK Bzr/52 ‘ o

P
iz

iz

£ N0 D

h
-

i
i=

;.  Thu undersioncd nroposes t9 mold nan 1nqu3ry g Anst
Ghries DekoBoray JJIPQ&/ 9 kKehing hhbm@na,KakLthg‘ . uncder 8ule 1%
tho Contnal Civil EJrulﬁv" (Class xfmc.f‘Jn,Lunurﬂl and dppoal)

ab,
ules 1905. The oubstanco of the imauLuticon of misconcuct angd Jr

nisbohav 'gu" in.rcepoct of uhich the inquiry is nronosad, bo be

Seld is sok out e the enclosed statement of articles of charges » .
(fAnnaxur e 1)e & .stotemont 2f thg imngtetions of miseanduct or -
mie Hohuvmﬂur'in suppart of ench article 4f chnrgo is encloscd :
(anpoxure II)e 4 list of Cacuments by unizh and o 1ist of uile
neases by whom, the articles of charge avre p
-

.

sudteined aro 218 wnL1n:hc (nnﬁbxi"“ R

2. . - Shri .Q,RQBnra %pra /Kakw ninge * ° is directod t7
sebmit within 10 drys of thd roceiptoof bhs memorandum a
pedtton ceotoment qf'hlw Cofarce and alsy Lo Gheto whisthap

o desiros to bo houedd in pursone

¢

de . Hg 1e informud that an encuiry will ha held -~nly 1n
rosruet of those articles of chaoyqe as are not-adniticd. He Anould

v ru‘)ru, smec if;cnlly admit nn '(hy gnoch arﬁicl: ;f Ch&TQO.
b : ShriO‘K@Bﬂrﬁg‘SDIQDG/ﬂMLCthOQ « + + o i Turthor
infarmod thet if he ¢ove Mot e ubmit his upitten stroteorent of
cofence on of hofore the dato ¢pocifliod in pore?2 above, T <
nat apnear in. peresn hefore thu 1wqu1~1n auth tity op gihfruist
foils or VLTUsbo to camply with, tho provision g..cth 14 ~f +h
Crb\f[h)rulnm, 1965 or the J*lo-\/'lrwc+1wn= jssuce in PUTBUANTT
< thy said rule, the inguiring ocuthi Tity moy bold the injuiry

~T”1n°t h‘ ‘EX PnRTu. :

-

hf*ont1“n 4¢ 5hri DeK.Boras S0J PO s/Kakcnﬂng‘ inyited

"lt

L4 Ride 20 of the CC (Pwniu"t\m d s, 1954, undes which ns Govds 0
curvent shall bring of “attompt t brlwn any Political, cr.JUu-14d .
intluoncg 9 bhoap upon ny ﬂup;77 v oauthor ity o furincr hm‘,'; .o
in“orcet in respoct of mattors hh?L“lﬂlfﬁ‘iK\?ﬁib suTyicd -unces -

N L ontati nois rreeived on bis bCHLfLF o
snent of any mettor fealt wits in docno

¢ "
il

e Governmonte IF any ©
I
sum.c that Shri (PeKe BOF8¢SDIPOS/K lkehing

fyom ansthuer poerson in
rriovadings it will bu _
nuaT ~f euch o rar,q. rnn.u.zt:l_:_;r\ Al ‘:,hnL it hns boonomado

and action will be token ngainst hlﬂ far-vinlati n

L

L
C
neo

o
L hiv instoncu
Caf fuln 70 ~f tho CCS{Cumluck Jrules 19064

Ge " .Tho roccipt of the Waunrnnﬁum iy he ackn“uladga:fw

?/\///// : .t'{' (K.Ramachh dxré%/sd) -

3 ; Q;rectqr Puaﬁ“ qﬁ@qylces,
32430 Ka Bara,SUTPOS/ | dleripy: éﬁﬂv#mam'ﬂ:}é\ﬁw1.d

, Kakch&ng SUannngakCthgo o et ; o )
e o ,,v-f:’ Lo ,.' I S
RHEE 2 Ung¢lance Statument. T b ,} Sy “f Wﬁu
I L »‘“ S ) e .'.e;i,!'ﬂl‘
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‘ Articlge-l _

ghriel.KeBpra, uhile workingas 501p0s/Kakching Sub-0n.,Kakching

duping the peried of Feb/92, had shpnwn Tamlapokpi £DB0 in account with
Paliel 9.0 as visited by him on 2460292, in his fortnightly diary
suppitted by him for tho socond fortnight of Fabruary/92, but actually
he did not visit and thoreby viplated the provision of Rule-293 of
peT Mabe VoleVITI(Third Edition-eprint) and thus infringed tha princi=-
plos of Rul@«$(1)(i) and RUlanﬁgagﬂii) of CCS(Eonduct)Rulas,1964.

frticle-13

Shri.leKeBoray while working as SQKPQs/Kakchimg Sub=Dne, ﬁakching

during the pariod of Feb/92, had shown tour to Taml apokpi EOBO"under
V7 pallel, S0 Prem Kakching on 24.02,92, but actuallg,did not wndertgke .
: (RseSixty Eight) as, b

tho tours but claimed Rse34/=wise34/= %ia,ﬂa,aa/m
road mileage ahd}ﬁ%%ﬁﬂl&ﬁﬁﬁ%q Rec40eb0iRsForty & paise eixty)only
as Daily allowance by violating the provision of Rule-3R-53, SR-70

- mm——— e

raad with SR~50 of supglummntary Rules in FR&SR Part-1l (Swamy's come L

~ilation w 9th Edition) and thureby attracted infringement of Rule

~3{1} (1) of CCS{Conduct)Rules, 1964 -
| ANNEXURE =11 - 4

STATEMENT ©F IMPUTATIONS OF MISCOLOUCT @ MISBEMAVIOUR IN SUPPORT CF

YiicH EACH ARTICIE (F CiIARGES ISF RAfED AGAINST SHRI.D.K.BORR,SD1ROs b

KAKCH LG SUBmDNo KAKCIHING o . .
hrticlael

AR (e W B Kok 0 G ) (3D o .

That the said ShricDeK.Hora, while working as S01P0s/Kakching
Sub-Drie s Kakching, he gubmitted his fortnightly- dlary o the 0/o the
Dircetor Postal Services, Imphial for the second fortnight of February
4092 vide his NpeDy/2nd Fortnight/Febf/92. dtde2e 3092 in which he had
shoun visit to Tamlapokpl EOBO in account with Pallel S0 on 2402492
under his sub-divisione But actually he ke did not vieit Tamlapokpl
EQUO opn that particular datt as per the uritten statement given by
v EBCPM Shrie.Jdelonos dtCe05.03:93,1n prosencs of ShrieSe.lbobi Yingh
Croup'BE, 0/o the DPS/Imphale As par Rule-293 of P&T MansVoleVIlL,
the (PUs in charge of SubeDivision should maintain a diary in f orm
Genl-2, briefly showing the day's work and submilt a copy of his diary
showing the particulars of day's work such as visit or inspection otce,
alonguith the summary therenf, to the Divisipnal Head, as of the work
performed on the parttular daye But by showing the work not actually
performad by him on 24002.92 in the copy of diary submitted to tho
028/ Imphal, he vipl ated the said provisions of Rule-293 and ther pby
ho failed to maintain absolute integrity as envisaged in Rulo=3(4) (5
and also failed to maintain dovotion to duty as enjoined in %ﬁxax$%$;(3$
Rule-3(1){ii) of CCD(Conduct)ﬁulos,1964a 4

The extract of diary for tho day (ies2402,92) submitted by him
and the summary{Remarks) therounder for the day{ie.24.02.92) are as

UNGder g ! . . I
From . .. ' To - Distanco Halt/He-
Bote  Hourd®  Gtation / Dato Hours  Ststion é?aveiled inarkss
2442692 0730 M@ '04.2.92 0900 Thamlapokpi 47 Kma. = Scooter

94.2.92 1330 Thailapok=24.2.92 1500 A& 47 ¥ms ., - W
R plo - g a -
R N | o o R
e REMRAKS , Soo : ’

B3 WA usm G Y LIP LD

94024023 Visited Thamlaepokpi BU in account with Pallel 30 and carried
Ut put its annual inspection for 19924 DLI was 29+5.91¢ Cash
1 and stamps were verified and found correcte Mails found
i staiefactorye Returned o HQ on the sams daye |

\l . - A Contde P/Z.,. ,./\

i

. Tt et == : i
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e AHHEKURE 1 | - h
A uTaTop T OF ARTICLES G CHAlGES FRATED AGATNST SHRT.DeICBIA
#7- L5lsls, KAKCHING SUB DIVISION; KACHIHG. -
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That the sald Shri.leK.Boray S0 1IP0s/ Kakehing Sub=0n.,Kakeching,
while working as such, submittod tour TeReBill for the month of Feb/92
ta the 9/p the DPS/ Imphal on 02:03.92; and the same was recclved by

- iho Ofo the DPS/ Imphal on 06603.92 in which Re had claimed oo J4el8e 34
(Rgo68/== Rs.Bixty eight) towards road milage on, 24.2.92 in connection
uith official work, iee BO~Inspection of Thamlapokpi EBBO; and he had
also claimpd Re.40.60(RseForty & paise sixty)only as Daily allowance
For that day iBe24.2:92. But as per the writton statement of the -
EQBPMY/ Thxwmiz. Thaml apokpd, Shr iedoMones dtdeB560%.93 {5.30.93), given

in presgnce of Shri.3.lbobi Singh, Group'D*®, Bfo thg DP%/Imphal, the

said Shuis DKo Bor a, 801IP0s/Kakching had not visited Tamlapokpi EDBO

" an that day, and did not perform any such tour of 2420920 ., | -

. The extrackt of TeA-bill(Tour) submitted by Shri.0.K.Bora,501P0s
Kakching. ie as-under for tha 24th Faeb/ 1992 SRR .

S (M Scooe  Amount ; B.4 Amount: TOTAL
o ' . tere Lo SO

24.2092 0730 HQ 2602092 0900 Tame L S ' :
Lt Co la= 17 17 Reo34/= THIAKYENEED R3, 34

I R pokpl . o
2462097 1330 Tan= ‘
TV law 24.2.92 1500 HB 17 17 - Ased/= T0% R3e40060 Rse74e
T - pékpi . . ' . : -

mpnnmﬂ‘m—n_nﬁmmmmmnmmﬂ.—um-wm-n@ﬁuﬂn“ﬂ-b
. . A . . "

And the said tour Tode bill submitt ? by the said Shri.0.K.Bora,S0IR0s
WUAaS paSSGd Vide QPS/ lmphal NDO*@ogkzg 2)/TA/14/€32'°93 datede13550929 .
spaaXHing acceding his sbove claim, on the basis of cartificate furni-
shed by hilk at the ToA.bill. As per Rule=53 of FR&SR Part=11; he uwas
not entitled to drau any such ampunt as mentighed abpve{ic.Rs.34/=a
Reoe 34/ = Totalmﬂspsﬁ/z(RSGSixty.Eight)<and as per rule«S.R-70 read
uith Se.R=50 o the rule ibid, he was not entitled to driaw the amount
of Rse37.40(RseThirty seven & Paise ten)ie. Out of the claim of
Rge4Ne6D (ReoForty & Paise sixty) which was passed for Rse37.10))

as 0aily allowance as he was not on duty as noted by him in his tour
TeRebill, theroby violatod the provicions of the rulese By clalming
and drawing tho zmount(s) which he actually not entitled to, ho fallod
to maintain absolute integrity as required under Rule=3(1) (i) of CCS
(Conduct)Rulos, 1964

- die
LIST OF DOCUMENTS BY- WHICH THE ARTICLES OF CHARGES ARE PROPOSED TO BE
SUSTAINED QGR;NST SHRIfDnKoBURR, S0IP0E, KAKCHING SUB DNgKAKCHING.
‘i”}ﬁff%gféﬁigfyﬁghfiﬁé-aDIpoé/Kakéhing for the second Fortnight of February "
Y1592 dtde02003.92 submitted by Shri.D.K.Bora, SOIPOs/Kakching Sub-Us

: . Z2e u?j.ttﬁ‘n Statemént of Sh:‘inﬂof’lones, EDBPMvThamprkai(Tamlepukpi)EDB
\ ﬁ%ﬁmﬁmﬁm?ﬁ% datedebe 36936 . | . ‘

3 3, Tour TeBobill submitted by ShricD.KeBora, S01POs/Kekching Sub-Dn.,
. Kakching for the month of Feera?y/QZ submitted on 02.03+92s

ANNEXUR E= TV

.
3 002 T P okl Wy €8 a B €0 B i

LIST '0F UITNESSES BY WHICH THE ARTICLES (F CHARGES ARE R OPUSED TO BE

o SUSTATNED AGAINST SHR I.D.KeBCHA, S2IP0s ;KAKCHING SUB ONsKAKCHINGs -
A e e R T 1 AL R L
v 4l shrihJsMones; EDBPM/Tamlapokpi EDBO in account uith Pallel Si0ey" .

S S TP I B SR o p P SRR

i “loite 24 BhrisSelbobi Singhy Grelp'0t, /o the OPS/Imphale i '\ MEREER %&
i SRR R I DT A P Coe D e T g e
P T T T R U A T S " b RESL RTINS AN I L
. ol i ! ’ ; i L "“"'ﬁfiiax'i'lkrg S
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WVig/14/9/85' 15 September, 1994

by~;@5 fmphel's meno no. Li-14 (for LS) Thamlapokpi
.d\)/ﬁ.u.l." k- J»JZI/.)) d.d:vﬁ,‘ (. 7 9) b.hr-l J'i&o L‘Ora’ bDInPOB’ &akcmne
wag informed that 11 was proposed to take action ggainst him
under mle 14 of CCS(CCa) mules, 1965, A List of articles of
cherges on which act;oniwaa proposed, a statement of imuutation
of misconduct in support ol euch article of charges, a List
0L witnesses Dy whom the sriticles of charges were proposed
to be proved were encloseld with the memo. the mesmo was sent
to Buri Bora under registered post and he was gliven an 0.polw-
tun*ty to submit a written statement of defence within 10 days
of rec gipt of the memno, ‘

Shrd Bore submitted hip defence denying the cnargess
fone competent authority theretfore appointed sgari sunil Laz now
Fostmaster dgartela HOU as inguiry o¢1109r to 1mqu1rc into the
charges., Shri keh Tomba Siugh, Abﬁkhq) o/o uPS Imphal was
apycxmt@d a5 presenting officor Lo present tne case berlore
the L.0. :

hrl Sunil las after. holding inqu¢ry 28 laid down in
difrerent rules submitted his inquiry report on  16.7.94 with
“the finding that the chgrges were not proved.

I have gone through the memo ci ted aboveg the inguiry
report of the inquiry ofiicer, the listed documents and other
relevant aocuments very careiully. . fhere are 2 a2rticles of
clitrges, nowever woth Luve =rissan aue to single allezation.

o sum of the 2 articles of charges it is alleged taat Hu'x
Uebe wora had suowa vigit to dhambpoxpl for tihe purpove of
ingpection ol 24.2.92 vad cludwea L4 and La Tor it oult actually
ne aid not visit the BO on thabt daya o '

In support of this aliegation the wiary of SLLX0s sale
cuing, als L4 vity of the relevant period and a 3tateuent oi
Sariditenas  RELUBRL fhaniemporpi aauted He%.93% which 18 algo siguea
Dy De LbOML SLNgEN Group L ou H.%e Y% were Listed as uocuments
48 proois. inc whoxp cage ninges on the written statament of
Surl de. Mangs cated .95 gs e statew tnerein thud 1nepectlun
o the nu was wot carrien uub in Loenlowmpokpl by on e 2,92
put was actaally carried out in raullel SU. In ais ulsposition
beiore the 1.0, and during cross exenination by the charged
ofiiciel pari i-ia.m.as stated thal he ngd personally written the
statenent cated 5.3,93 and that it waus on the aictation of
LVES lmphsl ouu that tihe contents were not true, wod thut the
ingspection of 24,2.92 was achtually carriea out at the B0. unri
Lpobi wmingh wlso statea tnat he «ld not hknow awout the coatents
ol the statement but signea it when Lr8 lmphul asked nim to
slegn it. Une charged ofiiciagl proauced a .derence witness viz.
shri . barithat BULa.cug- BAIC Lhwnlapokpi Bu who aeposeu
that the charged ofricial actusglLiy visited the LO on 24.2.92
to carry cut the ingpection. Wie presenting ofilicer was given
opportunity wny L.U. w exemine the wmtness out L% bore no RIer,
peEnd ln proving the wll F”eng“-Ono : ) .
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phug 1t 1o seen thyt Shri Jellonad, the SW-1 on who 8¢
stabencnt cated 5, %. 9% tne wixole Cugd rests, oomp;@thy reveregec
nis stand. fhe presenting Lrrincar alwo Yaileu %0 procuce any
A ciber aocument s/ witnesses whicm'cquxd huve @uh&t&ntigﬁgd fge
. Charse) whereas the charged orkicial quauca& ?pWitQﬁyd F@i
Lent suppor?d to tae geposi tlon of Sﬁrl M%masu An9 Tact @@gu 8
Shri lenag wWasd not round 1O give BLB stotenent aated 50%.93
could not also he proved. 1t appears thal tse st&tgmeut dated
5, %, 9% wes recorded Oh the. course of zn eAquily but 1o ehat
Ll .y : . - X ars ¢ o -
atteatation py the engulring anthority walb av?}L%?;ewao L 35 "
yhe noousent {eses puch of itﬂ'uuthntzcltyo ;nabeégxe,rﬂth %
. . “_‘ - | 7‘"‘ - v } "'c a ~
nave any other wey butl to sgrd® wi th wni Igguixy oriicer -
a 19 not provede.

the chargos against Gned Do KoLo¥
. . , 3

A

- g, I, Sari Aolie o Kacharl, LY, . Sudilong m@qm ;KSK.
t&iac&glinmxy.uuthority in the present caeegexpne?&tqqg~ BaBerr”
Roras SULEOUS, KuXcning bazal from tmg.cnayggm Lavel%e RIS

againat him viae Wi, imphal Meno cLL@a abovee :

' ) . . , : . gj//“

- - ( A.ioD. KACHARL ) :
. M.rector Poztol SoTVACEE '
mﬁuwn&ﬂ93OQh : -
. ) B | &
Copy %oé= |
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Shf G.S. Michra
Y6 NeoEo Circle
5hillong.

Subjects~ lntentional harssscent end discri-
oinatory trectirent by Shri K, Hemos
carndirann, LP5 lophal to the i8OS
in tealpur Division and causing
serious detericration in efficiency
of ffeatel J'er:ices thereof.

espected Sir,

With due respect and humble submission, we
the I'Us working in fanirur 2Mvicion beg your kind
persission to pubmit this Joint humble application
to your goodness for favour of your kind perusal and
taking follcow up action &8 ma; decm f£it end propere

The clfcumstances under wvhich we sre compellod
toc ceek your £ Kind interventicn will be clear from
the facts and matcrials menticned the preceeding paras
of this spplication.

e once more rejsuezt you to uindly excuse us
for submitting this Joint application.

1. That Sir, during your iest 3 visits, you

might have been observed that the functioninr, of L
Manipur rostal Divisclon iz not satisfoctory anc | .
deteriorating day by dey. The major reason behind

this apy be atiributed to the Lack of limison between

the PSS and the dencral 5Staff, the DPS and the 1I'(s

workin, in Manipur. It wculd not be out of way to

meationed that after Joining of Shri re femachand ironn

as TPLy thic division has faced uply gesture of flliag

cases in the Court of Law as well as Central Adminise
trative Tribunals (CATI)e. Perhaps this is the first

txme in the Fostol hiswery of lanipur when the agyd bueda
staff had to seck intervant:cn snc shelter of the tourt

of law s ainst the biased, prejudlced and malsfide n

action of the LPS Shri . anachandirann.

Contdeeloe
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2e Thast Sir, pertups you wi 1 agree with us

that our postal work iz & team work and we have

to work together like wembers of the soeme Iaxily

for achigvement of ¢fficiency harmonious releticn-
ship and brotherhood. wut it ic paradoxical encugh
to mention thut after his Joining as IP., Shri K. ,
banachandirann @ad for noe reasson adopted the

eliment of hatridity towards his subordinate par=~
ticulurly to the IPus Cedre and he started victil-
misin; the members onc after another, either directly
or indirectly. After his Joinitg we found him to
have not bothered a little Lo know our personal and
adninistrative difficuities, and problems. kather he
ebru tly closed down the door of discussion with any
of us elther personzlly or in eny monthly meeting.
The system cof holding Divisional level nectings with
1¥Gs vanisied for over during the time of “hri K.
Remachenctranne

Je Thet Sir, we are extremly sorry to mention
thot even during your August visits to fenipur, we
are not afficielly inforsed wnoe vur a:rproach to your
goodness was comyletdy resiricted by the DPS Shri
K, Ramactondiramm. The restriction ves imposed in
such a monner that neither the peneral staff nor any
mesbers cf the iPUs Cedre except Shri heoie flplol
1F0s Ukhrul subdivision znd {hri Padmanavan Fehe
(typiast) could reach up to you to ventilate their
grievances.

b, Tnat &4y, we nre ertremly sorry to mention
that we are subjected to direct victim of favouratism
of Sihri ~e hanaciondirann vho 1s exercising his right
end power basing oh caste, colour and creed. Perhnps
it ic known t¢ you or not that tvo IPUs of Manipur
Uivléion Shri De.ke Sora ng weoll an hri ,K, leg were
Bubjectcd by Shri :. ilamachandirann to exireame
harassment and urgspeakable bardahip by imposing recow
very of their entire smount of sglary for pornihs
together in the name of damege charges on the slleza~
tion cf unsuthoriged retention of Gusrier followlng

(:'Ont\i. Q.:r)o L]
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their change of licad ‘uarters from one statiocn to
another. But in cese of :hrl M.i. Halel whose Head
Cuarter is at Ukhrul pnd i3 keepin, e {(warter with
in the same premises witn the above two lr0s, demage
chargcs 15 not befn: rcccvered for retention of the
. uarter nelither eny objection is raised against him.
Tnis eort of nased fovoeratism and discriminaticn
nas 5.1 icusly hurt our scatinentse.

1t will be preper Lo ads here that retention
of tuarter by hri ... fore an. <iri Hetes Dms for
the bunsnflde use of their funlily mcobers were treated
by the i 08 unauthorised wvrn. (¢ vvery of cemn, es8
cheryges wag im osed L .rtanil o dut nelther demage
char.es a:e recovered nor any other action is taken
acainst shri Meis salai & . hrd 1 pdoanaven who sre
kecping unguthorised persons in their Cuarter on
regular basise

Se lhnt bir, anotier heinous vay adoptcd by
Shri t. tcmeckandirann for harss.ir ond victimising
the mcmber of this vadre is tlhot he whi sicolly with
held sancticn 0f icur i. « bills, for mouths together
and keep the biile in his  ervonel custudy so that
the lccountsnt conceined .~ay not pet ciance 10 put
up them for sancticn. ror exanple tour i... Lill of
shri DJKe vera for Bept 111, sarch 1952, Jdune 193¢
wre pending with the :.j that of hri He. o0s for
the month of June Y., to June 1333 pendin with
Ity that of f4ue utubuddin from July 1292 to lov.
1992 were passed in Leb. 1593, that of ire. U. Dasu-
matary from Jane 15J2 to tcce 1332 were passed in
June 19935. But T.f. 311ls of lurl l.As Palaf Ol
Ukhrul end Shri V.3. vesssn Lo, Ran: okpl are passced
with out any delay.

Ge Thst Sir, you will ggrce with us that the
wheel of adoinistration kee s running at the cost of
sincere and selfless colleciive efforts of gll the
sengowers Any amount of regli; ence or wrongful
hondling of the menjower is found to lead the adminis-
tiative machinary to the fa end of disaster. 1iUs =

Contces 4 .
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Cadre Las heon yreoco.nined b onn and all to be the
backbone of the'Uepartméat. Lut ironically the DFS
Shri K, Ramacheaadirann instcad of coming forward to
seneratla collective efforts with the IPCs snd to
strengthening edministrative maclhiinery, he in a
very dictatdrial and vindictive mazner tryfny reste-
lassly to Kick douwn ond condemn the cadre by hook or
by crooks Une of the post evil desi, n plotted by
Shri n. daesachendirann is to refuse leave to the
nembers of this cuadre.

For exemple leave aveiled by fhri D.K, Dora
from 541091 to 20.11.91 was refused and crdered as
"Dies~non", Apuin leave for the period from 25.2.93
to 1544493 refused by the iW's wes subsequently
sonctioned cue to your zind Intervontion during your
Last visit to fanipur. Oisilarly leave availed by
Shri Ren, Las for the period £from 4.11.91 0 30411691,
was outrightly refused ty the LFv could be et sanc-
tioned only after your kind intervention during your
18t visit to ftanipur in the month of Decs 1592, ,
Anothaer spell of leave Ifrem 21.5.43 L0 446493 are not
yet sanctioned insgite of ceries of re.tusts made to
the LS. Obiniler type of haracssment snd discrinina-
tion azre mected out to Shiri L.. Chhana and FNde Cutu=-
buddin in sanctioning tueclir leaves Hut any kind of
leave for any duration a.eiled by thri t.,\. Yalail end
Shri ve.Tle vacssun without cven submitting formal leave
-pplication before »ing leave are found sonctioned
very frequently without eony objecticn of formal querry.
This type of discriminatory altitude ond behaviour on
the part of an officer not only poisoned the working
atmosphere of an individual but rlzo demayges the gpirit
and vigour, neace of aind ctc.

7o Thzt Siry after ade. tii, every possible ways
and means and making thea lusirurental in one uary or
other when the DPS feels hiusclf that his sctions
were not of much effect, he rejuvenile his evil dezfgn
-to completcly destroy anu urpogge the service carrier
of the mesbers ¢f this cadre. In his now evil design

ContleeeSee
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he sterted visiting bronch offices for cbtaining
contradictory stetemen ts from the pLUBEs on the tone
of threatening azainst the visgt/inspection made by
the musbers of this cadre during 1991-92. #And after
collecting such contradittory stotements will fully
end vindietively, the .S now st-rted issuing charge
sheet under Hule 14 moking the said self collected
statement &s an weapon. Thus the LPS is restlessly
plotting to ruin pot conly the zervices of the menmbers
of this cadre but also plauning to bring disester

to the family membera of the concerned official.

such charge sheet under Rule 14 has alresdy been served
to Sri HKe Dag SDI C.C, ur, now,  ABP 18t subdivi-
sion, FMd. Qutubuddin £HI 2nd Subdivieion and Shri D.K.
dora -1 askehing subdivision. The U#S had also
ebruptly xissued an irre,uler suspension order to
aiothor member shri U. Basumatary SUIL 3rd by re-opening
an age 0ld case which was subjudiced in the court of
Law in 19236, But your goodness will be surprised

to kncw that no action, nutaing of the sort being
evolted inrespoct of Shri ileA. malel who has made

his head .uarter at lophal instead of his place of

posting ot Ukhrul end Chitchetting every day and

night with the DPi. S8inilerly no action nothing of
the sort is being evoked in respect of Shri V.T.
Uasgan who remeins 20 cdays a month out of his sube-
division to Kagaland as well as to his native home
degpite the fact is very well kuown to the DPS hime
celf. It moy alao be quite proper to mention here

that inorder to extent undue previlages end tacilities

towards 8hri M.4e Malal cnd to keep close contraét,
the IS is entrusting all the cnquiry coses to Shri
HeAe Malal who is fixin. the venue for all such cases
at lmphal, leaving behind ihe works of hiz own sube-
division at Ukhrul,

8e i“hat fiir, inverious otherwvays we feel oul -
selves quite disturbed snd hurilipted in the hands
of 1PS who is constantly calling us for expleination
for no su:ficient and good reasocn. ve are being

COlltdvc 06;.
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forced to divert our time and energy for replyling to
his unnecessary explainations and guerries inst. ad
of devoting to our acheduled works and programme
peacefully, Thus we fecl quite unprotected in the
hands of the LPY who is determined to herwm, harass
and humiliate us either rightly or wrongfully without

‘bothering for efficiency of service and harmony in

the administration.

Under the above prevailing circumstances when
we find ourselvez to be ithe direct victim of favourag=
tism, castism and highbandedness of the LPLy we humbly
pray for your kind intervention end to heve a thourough
probe to unvail the entire unpslatable eavircnments
prevailing in Manipur, so s to have a complete check
of the ugly instances explain above and we can fully
devote our full vigour and enthusiasm for the improve-
ment of postal services.

Withh sincerc rogords,

Tours faithfully,

QD —
‘e (UMl Dete Dura J
£ Kaikching

2e { whri Ko, bas )
L5 4st jubdivision,
imphal

i

("-\-
3e & Miie taatubuddin )
Lk 2nd Sub-Division,
impliale

————
p——

4, (Shri U, Bosumatary)
M Srd buteLivivdicn,
lephal
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H5e (L't L.:te Chhana)
1:0 1 lophal

Copy tos-

1. Shri L, caden; (briv i1,L, Crecle thillong ,
for information and remidial action. ‘

2. hri B. bas Circle Secretary AIA of .MU/ '
ASF08 N.E. Circle #rancb shillong for
information and persue the matter with J
the Authorities.

3+ Shri J.P. laini Cencral Secretary All . ‘
India Asgociation of 1PUs/.8PUs 833/10
ROOP HNa,ar Colony Up « Cau Keran Park
Rohtak=124004 (liaryana ) for informatlion ;
and taking up the maitter vith the authority

concerned,
21793,
Te (Shirl Uekke Bora)g?
o'l kskehin, bHub-division .
i ted/lmphal 4

the 21st July 1993.
‘Q'}AMD"',}IQBI
2¢ (U1 L tign, Log )
Actla fot Cub-division,

3¢ (lide QutubudM)

Jol Znd Sub-division
imphal,

\
e

LI 3rd Sub-division

Imphal
,J——“%

/ 5 (G.ri 1., R, Chhana)
>< 11’0 Peltel. Imphal

D

i teu/ Imphal
the 218t July 19:35.
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shri i, Das o
rele O(WL’”“y of ATA of IE{wscana ASEQs,
el le Lo wranch shillong 793001, |
subject: - winutes of meeting 'held et Imph-
. on 28.7.93% dﬂldbt the. nembers o~
i ATA of ITPUs and ASPOs Stationed
e o Manipur, . ‘ ‘
: vt C “
Dear Comrades | N
. . oy Lol .o .
O T : . : | Lota
ubon trhe IP0s and AbiVUs wo*ﬁing in Maniguyr :

“Dimi slon eventually felt themselves  to he. guite .in-
;éedured due LO'an‘tOQddy motivated and,prefﬁudlqeﬁ
aftnék'by Shri K. Hanachandirann DPut’hnipug Imphal,
it is vawuly decided to ventilate the rcal;pysition

Lt
’

to you for tgking up imwediate steps with tha higher
_ uutnorltle. 80 that tie innocent IP0s/ASPOs need not
become the victim of VJndictva action. of the: DPJ
and tn 2lr lives and services are no+'belu° uamaged.
Hence the members wvorking in Manipur . sat*today and
.after thread bare discussion passed the: fallowing

. t

esolutions., . ¢ ' R P I

e LL T LT,

Rcsolutlon No.I: CREATION OF COLHUNAL COLOUR -,

e N

" Shri k. Rahathand {rahn nad goinealhéi “ﬁ T Vtﬁ.~.
msnlnur Imphal on 4,6,90 'and ‘ever SLHéé ﬂla'goining o b

he' adopted a aividend policy and for that the IPOb

and  ASF0s nosted in this Division | nhve b come hig

%hrﬁet; In the eyPs of the admwnlgfratlon, he nr

tends to be neutral but rraci‘c 11y’ he is no» so.

L FL

Rather he has been acting by amﬁWysxnn Ln"facts on

[ EPAERRY NN

tno “asiu of cas Ve colour and creed"'if'lg notlced &
that in one side no allowed Shri i}&. Malay 1d‘¥h55;
tion* his office .at Imphal despite the fact of ‘his
H.Qo being at Uinrul which 1s 86 A.M,:nway from
mengi. Siniloy fac 1tv iﬁ'giVGﬁ'fé Shri Vv, T, Dassan
for Iunctlonspo his ¢ )LiLC@ from Kohima wirose lL.Q, is
at handpox e O the olher rend the;DP;lvasvassertirg
m@ R extrene hardshins to other SDIs by luposing
acma%e charge, for merely ko'uﬁng their families in
the Government urs. pt luphal due té change of, their

e . .

. . . i .- : I ;
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place or Loctin, “he poor ang Linocent Shrg like
Shri ..., S0rg ard Shed o, Das had to suffer to
the extent 01 starvation, "haAucation of their
children Vet disturbed ang Wndue mental forture

and apony vere created o them ipn performknq q“exr
Rormal works, Ultim(ueiy these tyo. 0’f1o?813» fin-
ding theip lives and Services .Coupletely Lnaecured,
were. compelled tgo take sheltor of .the CAT and. theip
fates are hanging in.balance on . the merey of the
CAT only. 74ho members prosent in the meeting felt
humdl igteq Tor such gis 'r*mLuatOﬁy and biaged action
Of the. Dpy and unaning ously g decided to bring the Tact
t0 the notice of the hiphep authérities rop immediate
intevention Ior Testoring normally and Justice and to

bring,an‘and of the CAL cases, v o

v * s . . : el "};c‘ [ L
ﬁesolution'wo, 2. Tth(JLA HOLDLNGJ OF Ta UALL S
L T ) !

r o . While analySLQH the Coses of LA blllu Sub«

mitted by the VD’G/AMPUf Irom time to tJme it is
Tound. thet except 4 b iJﬁ,of SHri g, kél@i and
“hPL V o L u5~far bills or q7m0°f all the SDIs/.,
AwPOS havc Jeen rothned for JnChths together in the
De“ao Bl drayen 0f the D’b inordey to,ééra$g the
membor financial¢y. A detailedvreﬁoft;in thi .

haa already bee, furnished‘in a joint o mplaint adore-
oSGd to thc For, G, Uhijlonp unn othorb 01 21.7,93,

Jn toaqya mvot4n~ g onee again ooczded 1h%t our
ﬂ.uo 1 tzon shoul a Dersue Lhe mattor w:rh Lne autho~”
lJt%Pb concernuu'ﬂna to bwwhu Jmm&uwate ae++lnmenf‘5L
all uuch nohdqu cQue° S0 1n«t the malbe urneed<not _
Quffmr any more in the ; fends of the Dpg ;Ramééhaﬁdi~
arylo;(' . Sl :

; -‘.’ . ) . . ."A . _:‘.‘; }

uésojutLon No. 3 awndunﬁu OF PO ASPOP DRU? RN

r\‘l‘"‘RTNG {6 I 70 T 1 leiSLO\zI Ofwicn, oo L
LY : . oy
o Cver the last 3 yrg, members of +nig cadre
){ . . v

ekceéﬁﬁ'sﬁri MoAL mplss and’ Eppi V.T, Dassan vere.

strictly Prohibited froy coming to the JTVlﬁlona7

Office o ventilate any of thein officia l'dbd"ﬁéfécnal ]

Problems, While Shri i, g, Malai ang gppy v.r, Jagsam ﬁ:
ad £rae &CPGQS 19 the chamber or the DP5 on any! dey -

at any time, the DpS umontaniously Used, to rebuke. thh

V1tupcratlve and unparlia lanentary Lnn,lﬂge" to anj

R AV ——

2’:"".".-.

T
ek .
T

e .
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other noners of Tnic cadre 3o the LDS Qoyoens to Sy
titen on any occna;ion in the Divig lonal Oifice. Ly g
he'is callod for CXpLaNatiym on the threat of dicci-
plinary actiorn, !Auo tie merborg of tais cadre are ,
lebarried fzom v1s¢t1nv the Dlviszonal o
offiée amd %xercoy uubwncfpg to undue harasamenf.
-It‘is'the' “re decided 7r~+-rn sort of aictqtmnial
alt. tuce opn tue part of . the D, may be, focu;eod tq the
h;gher,au(Aorlx es for i uLatn encqiry and, remidial
gction, o .

, . . . . (R [ 4 . -

O
9

1le
L_l

h
]
'
'

. . . X . T

. Regolutiion Hor”ﬁd.xg“;ftﬁsﬁi$ﬁiifi-
Dgring‘the Last 3oyrs, thae qu Wls vﬂgq
ozt:nwftd thu.irTUQUACr_“PLCJ'FG of VaCct'ﬂ” stalf

Qr.lby ey of tran Wierrin: +he occupants 1o UnO‘”CWOt“
_ al;otinu the vncated uré. on'v *o tﬂﬁhmewaer"
of hié'ébo* o vithout CLSErvin, the Lasic nr*nc.uVO
for 9]10Lm9n of s, Che of our merkep Shri ey Dae
who | was earlier at Gpur: :hzlnc‘{'iur‘ anag “1("&»"“0";0@-{‘.4&
lmpl\l has bo:n_deniud e allow iinm +g “Pu0¢ﬂ the (r,
dnﬁnayme“t 0L Lormad repnt Alainst which he leas Lnaen

ayun( derg,res cunw-us “ue to an ;'chulur @rﬂor of

The UP@. Thiv mattor o Drevionsly £iled sp e CAw
NG coirade Sipd o bow wants to withdray tae Ca
cdse i rcvised allotmert oy Ur. o is offer red to hinm,

Ut the s Tlatly turn WoOWA hig Breyer and ingisieg
unon him the, UOHU¢IV of recoverin:: the damare chérges
despite the fact-orf his :,Q, hein. lOCated at Tmpbg]
P?”dﬂOleOi7y the seme oy is £omnd to pe tCLﬁ'ly

Jlent for 7QLtlgtL””“”y such sten for recovery ofm'
uam:nnv from Shri h.ﬂ ralal who ig retainihg é.Or{
'U'fu in ino hzom7° 5 of Ceirrade Das even fbough Hiﬁ _
T, Q. is at U\%r"‘7 e Lo her nresent in thw neet Jnﬂ
QPT70ub7V co ondenn the dise FlHINqu”y QCLJOU of +Je

DPS ang ununlmously decided thot oup association shoula
wring this case to the notice Of the hi@hér duthoritics
Tor imnediao intervention and rearo:tal..
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 Havin. failed to fate his personal whims and
fancy. by reaorting cvery possible ways and means,:
Shri. K. Ranachandirann bad, lastly cha;ygq;ggf‘an evil
design to victimise the members of tipis, cadre, except
3hri MA. Falai and shri V.T. Dasan. ~In»the'new'pr00ess, co
he used to visit the kDoOs and on the . tuney of: threate-
ning optains written statements. from the bDBPMs nulli-
‘fying the visit of concerned IFUs/ASPOs with ma,ofiae
intention to f@rnish the:service carriqpﬂggh;ng ‘res-
‘pective IFOS/ASPOs. On theiperit,of the, ¢optraditory L
;statément, Shri K, Ramachandirann now-issuing xharge
cheets under Rule 14 to comrade Shri R,X, Das; .
wotubuddin and Shri D.k. Bora with definite intentlon.
o throw them out of the services for their. ne fault,
. The! members present in the meeting felt, that. this, is
"dclear. cut vindictive revenge. designed, by the DPS
on the basis of caste, colour and creed end, Hence o
1unan¢mously ‘decided that our Assqoiation should;!;~F ?'vi{f*“*47§
_bring the entire episode to the notiee ot tHﬁ‘%ﬁgher A
authorities for inmediate intervention’ &né a grass :
root level investipation be carrled out to qnveil the o

‘\,.
-sl.,v " 4 .t

mask behind the screen. ' o
. w AN o ,;}.ur' R RO

’ ‘ ’ B ! e
Resolution ko.6: T lGULAR SUSPENSION OF CONMRADL
- SHRT U3 :BASULATORY . L

i

I the meetlng tbe case of‘“hrlfU Basumatory
was thoroughly dis cussed and the memberb expressed decp 'i '
sorrow and demay on the nature of lrregqlar suspen- ‘
tion order ssued by Shri n.\Hdmach¢ndLrann.‘Afterf
issue of suspension order neitiier he has been informed
~about the reasons of suspension nor any ?harge sheet b

has been issued as required. On the gunxrary, it 1~, X
now Llearnt ihuat the LPS had no materials to,sustain -
his order and he 1is sceking proteciion from other = ;
angles to mﬂkeriql:se his vindictive actlon.f The _' - 5
nembers present4in the meeting firmly critigised

Contdc LI OS‘CO
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 ahr1 K. famachandirann has' become“quﬂte ansécpred and
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criticized thet ohri &, remachandirann has suspern:ded
the comrade just {to create terror in the minds of
this cadre ana to display his.sqperiggéty,abd§e all
rules and regulations. Such aggressive and dicta-
torial attitude of the DPo has totally damaged the
cordial relationship: between ‘the IPOQ/RSPOS and:

the auaministration. It LS therefore unanimodgly
decided that our Association should boldly take up xh
the issue with the higher authbrity and get the su:-

R AT

pension order revoked imnediately.i:si:
’ 0 cb ol ¢ e '{,'- L0 L) fvi} At HE l,;~

Under the above facts' and. crrGUmstan0¢5 1txz- o ,
wiu“ be appﬁrent that ®he Fife Mand’ servﬁééﬂﬂnﬁﬁh‘* :y‘ﬂu;{;

disturbed. Itifs become practically’ impossible. to
thechenber to discharge their day 40-'day works.peace-
fully.” It is therefore prayed- tha't our associatioun
will put up the entire episode to the hotlce.lof the
CPMG, PMG for thorough probe‘and iemedial action. !

oo e e . R B R q - ]
P . Sy el et Uhe ol .

<

Yours faitpfully,
Dated/Imphal

the 30th July 1993, = & © - L ulil Akl
. ( Shri D. K. dora )- ;
S _ Organising oLcroiary .
S - GIA of 1F0S/4SP0s Manipur Divicion
; ¥ ., Imphal. . ST
‘ N T

Tl S ri L. Zadeng CPLG N.E. Circle : - i
TN Shillong for Information and i - ! .
) neces bqry autlon.

e 1.{.’/ "." oo ' oy
ooy :
2. Shri G,S. Mishra PUGN. b..Clrcle bhn]long .

4w ... for infermation and ‘necessary aﬁtlon.,
L . AL T U A ) 1
i 1LY, * i . Vo ’ 0' !

* v ] A 2 |
o el

(shird D.K. Uora)
‘ 'Organising Secerete ary
: o o ATA of 1PUL /AoEOs Maninur Division
7 e . . lmphal ‘

R 3
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Cnf Association of luspectors & Asstl. Supdts. of Post offices

.l o CENTRAL HEAD QUARTERS

0 Precidet SR PRABHU (KARNATAKA) §33/10, Roop Nagar Colony

Py ; Genere! Seey. o J PO SAINT (HARYANA) _ Near Gau Karan Park

| Phons OFL 1 3032879, 3717917 Hesi.: 01262/78511 ROHTAIK-124001 {Haryana)
' .

' CHR/IPC o= i 3PCs Horth Eest A3 . N7 o
H‘f N(\‘”l"l(:l 30 lorth 1 L/’j% Date."’")B ........... Vs

by NCo /

o Shird MaDey L ‘ . R S
Coe oD Cirelet geerotary v : T B R ARE SRS
y ' ; o oo l LA O ..PCS/ASPCS » ; S b
YR - Yo “fast Circle,ltanagar

.

Subjest t-Intentional hovasoment and discriminatory treatment by Sholftemeshund lednn,
. . UFS Inwhel to the 1M0g in Fanipur Division end causing scrious detereo-
: vabion in efficiency of Fostal servicea thereof. ' '
. , !
e o Do Sl Das, S . !
S o Lindly rofer the joint represeutation from the 1Pis/asPls of
Cfanipw Divisien addressed to Shri G.5.ishra,CPG Shillong on the chove cited’
cubjee e ‘ : _
A b ia the allosations levelel against the UFS luphdl ere very surilous
Pt in nabwro o very early ection in the matter needs to be teken lindly o through
: the conbests of the veproseniobion and send & detailed repoct to mo leeping in
viear the focln of Lhe cione. , ' '
. : Kindly vect the CitG Shillong olongwith 2«3 1P0s/iSPOs ond discuss
; o the enbive matbor with hime . will elao try to discuss the matter with CR2IG Shilloug
Pt vho is visibing Delhi to attend the Heads of Circle Conferencee going to be held
5 Dean 227932 to 31.7.94 : '
' : ‘ T will ioce up the motber ab ClQ level if necegsary cftar hearirg
frow your side. '
L Hoping for an early rcsponse,
- : Yours Sincercly,

R A ( J.P.SATNI ) -
Lo P ' Generald. Scereoary

E . ree LIPORtIR :.;.‘ e 4o, g . . - 0 . o .
;o e topye far information to =rhrd D,}(.Hora.g‘mgp)ﬁ{aﬂ-;ch:.ng and others.They re also
Do requeatod to fix uwp asome Lime with the Clrcle’ Secretary znd have a meeting with
i GG Shillong.The issue will be buken up at GHQ leval after hearing from ‘thff :
C_n(,lc geeretary, NoE.Circle et lteneger. , 7. g ;

{i ._ ' ) ' . . ( JI.PoSf.m j :M :

i : ‘ : ' Goneral Seeretary
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Gubt= Humble representation against the adverse
- eptriss mada in the C.R, for the period
 from 1.4,1993 to 25,9,1983 by Shri K,
flamachandirann the then DPes Menipur,
imwhﬁ.‘i@ . ‘ : .

- Respected Sir,

Fosat humbly and respectfully I Shri D.K, Bora, Sube

'ﬁ  3iwiéima@lgigw@@@&@a of Pgat Offices, Kakching Sub=Division,

Kakehing beg youp kind permission 0 put Porwerd thie humble

represontebion with the following Pacts for favour of your
kind pary ' le a

(@

Lanoed
cent in his gopapnity as SubeDivisional Inspector

 pecteor
- the app

| Even Shr

1 sympoeth
honcur de

R :
Uik

> 8lr, the Supdti of Poet 0ffices, Manipur,Imphal
in his office lotter No,CR/9394 dated at Imphal
25:.%:1994 intimateg this applicant about certain
“Adveree remarks® mede in the C.R, for the period
feam 1.4,9993 to 26.9,1993 by the then D.Ps,, Manipup
Inphal Shri K, Remachendirann (Photg copy of the
letter i5 onclosed) as apnaxure AY,

Thet sir, the applicent feels that the asshssments

~arpived at by the bbarned DPs in making the "Adverse

Remeris® are neithey objective mor cogent and subSe
tantial, Rather 2ll the advarse entries by nature

ong spirit are subjective, vague, bias and motivated
tho lparned DPs against column 14(L) and (v) amd 18
ef the L.Re for the relsvamt perisd mentionsd above

had sbruptly remarkd like "Not devoted®™ ®jot trust
- worthy® angd "oubiful®, While pessing those remarks
1% dode nel eppesr thet the leerned DPs had fairly

are honestly Bssosefthe agplicants performances,
beheviour, ability and devption to duty by paving

. dus oo end-concideration of the facts and gircums=

i

provailing during ihe relevent period, " appli-

wagn kis best efferts to serryout all the duties,
dnilgetions and respopeibilities as are envisagerd

- wnder varicus rules and precesdure of the Department
- Bpg a5 were being entrusted to the epplicant by the
';madmg@%%

tzatlon from time to time and the concerped . -

thorliles were fully satisfied with the resvlits’

when any of the superior authoritiss under whom the

. ﬁppl&@apﬁ had. rendered servicee over the lset more

thap 12 yeers in Lhe cap2oity of SubeDivieionsl Ine~
h@m aver espressed in writing or oral aboug

aﬁﬁitwﬁap promtness and feithful discherge of ‘rduties,

%éﬁ@@gQXKh@w@‘hm@.nwﬁ,@aan any ‘such single inptence =

icants being dishonest ,unfaithful or lethsrgic

- peptaining to the discharge of services at any peint o
c o time or|about his beimg indulged in any wrengful and.

1y dishoneit practices, fether sach and every officep.
- undep. wiom the applicent worked from time to tima

| had aluweys been happy delighted with the epplicants

L K, Ramachandirann whe wes also the reporting

lﬁ@;toéﬂ’

. .
FAAND AN e 6} <Z/9,

Shed L, Zadeng

Lhisf Post Master Genepal

T NeE, Cirsle, Shillong
CPIN - 793001
Through Proper Channel e
, l _ :
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ffficer for the period from 4.5,1990 20 31.3.1991,
14,7997 to 31:3,1952) 14,1992 to 31.3.1993 did not
communicete any kind of adverse sntries which implied

of the fact that there was nothing to remark or gquestion

- ap to the performances,behaviocur,2bility and honesty,

© But %o the great surprise of the applicant it is not
- understeng how such @ drametical deviatien in the dise
- phare of duties and responsibilities took place within

such a shuré peried of less'then 6 monthe thet attracted
&0 mych of adverse remarks in the mind of the DPe Shei

'?ﬁx&;ﬁﬂ@%@@ﬁ&mﬁiﬁﬁﬂm like “not deveted® "not trust woetthy"
- and Fdoubt ful¥"This ection of the DPs appeersd strikingly

to be fully inconefstent with what has been displayed by
the applicent hefore and afier the recorded period, It
w31l dore becoms quits slsar that the adverse remapkes

- f};@gp@&mﬁng.ﬁa the Gy, Por the relevant period are clprie
- omiscues ang erbitrary inm neture end this wes done with
o0 wliberise motive to domoralise and condemn the servies

veputotion &nd futwrs prespects of the applicant,

That @isg on 2 thorough enalyais into the contents ang
Cwgirdt of the Hemarks from @ robusd commonsense point

of view it would be apparept thet the ramarke made therein
eére generic having no relativity with the nature of
sorviver reqguired ¢to be eonceded by an individuel in

hin pepacity &e Inspsctor of Past Uffices, particulerfy
uhe happens! to hold tha charge of a8 subedivision., Yous

Honeur will agzee with the facts thet the works of a
Subelivizional Inspector ie of menifold end protetype

- by mature snd there ls hepdly Any such {tem of verks
G which is not required to be dono by Inspector of Post
U BfFices Thore Se2 no barrier or limits of the werks

to be exccuted by ths Subs=Divisioncl Inspector amd the
applicant hed done cverything what was expected of hinm
to dofs £ Sub«Divisienal Inanector of Post Offices simply
2 not be'not dovoled® and"not trust worthy®, If that had
beon Lhe positlon, it would have reflected the totel
failure of the Sube-Divisional works thereby creating
severy sf? iepact in the administration. If in the
apindon af Shel K. Remechandiremn the applicent wee

et devotsd® Lo duty ang was “not trust worthy® then
how «did he gat the works of the SubsDivision done during .
thet relevent time or whet were the pending aspects of

- works which uere axpected from the epplicant to do but :
- were aot dong, which were the werks that had been diverted

to other duty huopese boufaed officer dus o ron dovetion
ef duty en the pert af the anpglicant end what were the

0 putiss andg ropensipl litiss which the epplicant, in the
- opinion of the DPg not eischazged honestly and trustfully
C o whad wors the otcasions when the DPo had ever sntrusted

v realloted any  such wezke from the cheze of the applie
a0t te ony obher ofricer due to the Pact of applicant ®s

" being umirest worthy, If et ell to the knoulitge of the

- Bfs thore had besn eny such instances ef the applicant®

- baleg "not develed™ and "net trust werthy® §t wae guite
.. eesentisl on the part ef the DPe %o issued by guidslines

e inctruntions to the applicant well in time as &
- pheocedural safeguard foriremeving or rectifying those

lapage befere the OPs arrives at a decisien to record
chog 4n the C.8, But the lesrned DPs did nothing aof the
sfoet which fmplies the fact thet the Ramerks made in

the lkelle are malafide and motivated in nature,

‘pga to.ol,
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(4} That sir, #against col,19 of the LR, the laarned DPs Shpi -
o Ko Ramachandirann gave hie asscssment about the integrity
of the applicant wording as "Doubtful®, While doing sc the
. 0P8 not only failed to meintain proceedural safequards laid
Gown undes Aule 174(9) of the P & T Banual Vol,IIX whereein
- $he wse of remapks like "doubtful® egoinet any Individusls
-chapacter and intdgrity has baen totally forbiddsn but he
alsy feiled te approve his remarks with any established
o , facts, Thus the remarks mede by the DPs is totally bias
f ' and motivated and he mede it possible only to get subjective
Lto  setisfection and/take avenge agsinst the applicant which
the 0fs had baen culminating in mind during his stay in
Rapipur, ‘

{8) . That sir, the applicant is terribly shocked to note ths

' ramarks mede egainst coll.i7 of the C.R, by the DPs wharein
he sald the applicent as being in the habit of submitting
false diary amd T,A, bilis witheut vieiting the B0s adding
Purther about fesuing charge sheet under Rule 14 to the
applicant, What is most surprising is that the facte which

arr necced 1o be furnizshed epgainst tha relevant o lumn

e s not heve any beaDing over the remspks made by the DPs,
P e In peality the DPz having Palled te make out any tanqgible
remarks against ¢he relevent column rbnaphdxxmsde abrupt ly
made an effort to summzrise the remepks by importing some
fiabricated things and recordad them againet the sald column
just to tapnish and gestroy the sarvice reputation and future
- a8erier of the applicant, Again 1ssus of charge sheet {s a
rangatory process hy wvhich it is proposed only to decide
the alleged misconduct or quilt of a2ny individuelf amp loyee,
The proposal mede in the charge shset does not becoms final
urdil and unless the uhole process is comp lated ang the
slliegad miscoenduct or quilt act 1s asteblished against the
dolinguent sither affiremetively or negatively, It becomes
Final only after the mangdatory procese is comnp leted and
asrived at Lts Pindings, But the learned OPs totalily fafled
te aperehond the sprit and objective of the charge sheet
fram a robust common sense poinmt of view and wvhimsscally
evaluatsd the alleged charges in ths charge sheet as
Pagthontic? and dashout to record the remarks theraof,
This i5 thus an act of whins and Panoy which 45 never
expactod from an of ficer of & grade lika Ramachandirann,

- {6) That sir, Your most humble subordinate likes to bring it
- to your kind notice that the uriting of C,Rs covering the
period from 1.8,195% to 26,9.9993 28 cited is totally wronge
The lesrnes 0Ps heg left Imphal with bag & beggages an ‘
28,8.1927 for the resscon bast known to him and he never
cans back Lo resume his duty as OPs Maniour, It ssexs %o
o , - @8 just like a bolt from the bhlue 25 to how the OPs had
y ' . @ssessed the remarks Sy covering the period upto 26,9,93
' Moreasver the time frams prescribed Por writing of C.Rs,
hes not been sorupuleuBly followed by ths lserned D.Ps,
A Ao par the Dirsctor Genorel’s Instructions NooI(4i)} cone
! - tained in DOPET letter No,27/4/78-Dise,.l dated the 19th
‘ April 1978 below Rule 180 of PAT Manual Volume III, 4¢
wag obligetdry on the part of the OFe concernsd to urite
the GoR, within a month from the date of his demission of
charge of the gffice, The OPs left fanipur by domitting
the chapge of the Division an 2043,1993 and gwnca he uas
- requlred te write tho C Ry within 20,9%1993% In one hang
4w OPg eovered the repoct pericd upte 266901993 while .
actinally Joft the station on 20,8,199% and. on he
ek Brel o delayed the writing of C,R% by 10(tcad@ )
- months ‘from the date on which the writing of CRY was
actuelly dus. The € R% as mentionsd eerlier has bean

written during July 1994, Even if the re oert period
rgém“a?g;%ggﬁggg 5%69L19§5 Mot ae aﬂv.améiaia rativa

Pot’qﬂ.
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ponsons taken to bs walid, there must not be any such

voason or greund by which the element of inordinete. delay
by 40{ten) months &n writing the LR, could be waived,
Mere, 4t will bae guite Fair and relsvant %o mentioned that
tha OPs Shei K. Remachamdirenn wae very much awers about
ealling of C.Rs, for this applicant by ths C.0, Shilliong
Por concideration of suitability for promoticn to the next
higheor qradé and ths UPe by hoart and soul did not want
this applicant to be elevated to & highsr grada, This 4s
how Shri XK. Ramachendirann had deprived this applicent in
Oateohor 1292 when he leeally gave adhos promotion to ane

 Shei Hsh, Tomba Sinch as A3P0s (H.Q.) and allowed hin te

contirue as such U411 dets though Shri Ksh, Tomb2 Singh

Coche dunder bo this spplicant. New i orden to creats furthse
Cobett icemek Sn the asruica carsey ofthis epplicent, the

0Ps subndtted the C.R, belatedly with all unfounded,

baselese and mobivaied sdverse remarks.

That sire &F rocalled, your goodness will caught sight
af ths Fachks and circumstences wnder which this applicant,

nnt to mention Yhe casss of others, has been subjected to

updus herasoment , meatel torturs and humilietion by Shri

K, Romsghangirenn during his stay in Mapipur, In 1590 the

OPes paopensd 8 clossd case wiih wlterior motive and punie
shad this epplicent with ®censurse™ op fallsciocus Snd fabrie-
ceted grounds, which on appeal, your office were kind enaugh

to oot eside the purisheent, In another case the UFs Imphal

had summarily rejected and disallowsd 8ll the road mileages
claimed by the applicant during 1990 and 1891, which teo

on appeal your office wore kind ensugh te regulite and
alloy the nleims with sdmissible road mileages, In ancther
poeassion the DRS suhjsotively treated this applicent’s
jezve from 1.7061991 to 22,11.1991 as "Diss=Nen® and that
toe pn appeal, your effics wers kind encugh to regulate
the parisd as loave as duo and edmissible te the applicant,

In @ saorisa of other occassiona the OPS heve been trying
hio buat 4o transfer this epplicant oul of Mapipur by Bube

mitting contempivous 8nd provocative reporis ageinst the 1

sorvicps of the spplisent to your osod office though he

could nob meterielised his evil design due to your henours .
Fajy and! just intervention, Thus 4t could be seen that the .
RS Shri K. Pepsehengirann hove been bearing 2 senss of

o ennity with this applicent and he had boen culmineting
rovonos en the applicsnt elmeost on eovery otep inflicting |
mot anly mental agopy but also socloscconamical hardship, o

 Simee Shri 4. Famachengirenn w8 mey appsar frowm the above [

pucts eng circumstances hed not bezn fair and considerete |
about the ssrvices repndered by this spplicent and on the }

pther hand he wos nobt able to m2ke gut any positive casg g

3o suit his persomnl whims and fancy he by applying a

~ and hano
- eantiz &

unjust and capricious mind decided to destroy and demage - f
|

. the ssriice caresr and future prospscts of the applicant

® the above adverse remérks cropped in the applie

Gofte

CU Y findpr the obave facts end eircumstences, your humble/

pubnbdinate fervently pray yeur Honowr te kindly rewmove end!

BXPUAGE the fdverse Remarks sultably for the ends of justle(.
o ’ , . ;
S g Your s Palthfully, 1
- Dated/Kakehing Mas 3
DN 1Ty (Shri D.K, Bora) |
‘ , Sub~Divisionsl Inspector \
of Post ffices, |
Kakchlng Sub-Division,Kakehing ‘
755403 I
- Copy - in advasce io 3= '
| Shei Lo.Zedenn,Chisf Pgetmaster General, e
4,Es Civclo, Shillong = 79300Y. . . G0
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1N THE MATTER OF :-
l

Written statements submitted by the
Respordents Yo, 1 to 7,
!

| .
WRITTEN STATEMENTS :

The éumble Respordents submit their

written statements as follows :=-

lad

‘That the applicant did not availa all the depart.
i R, . A‘___Wr::'m,, instheie C8

mental remedies and:as such the application is liable to

’ .. be dismissed,
1, (A) That with regard to statements made in the

——r—

paragraphs

have no co
2,
paragrgphs

}réspondépt

paragraph 4( 111) of the application, the ReSpondents beg

to state t

| records su

/ official,

1 to 3 K
A xxmXxaxky) of the application, the Respoxﬂents Do

mments on them,

That with regard to statements made in the.
4(1) and 4(11) of the application, the

s have no comments on them,

That with regard to statements made 1n the !

hat rem?rks were non-biased ‘and based upon’

ch as fgrtnightly diaries, T,A.billi_of the.f

rbadiri N S e tmee . awee s R - )

Contdees2/= -
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Hence the remarks were not végue,vindictive and

motivated. While making entry against the coiomn
'Integrity' she instructions contained in Letter No.(
'c-aoo13/1/71-Lc/5o(p) dt. 15 2.1971 of the Department
47//{:f Revenue and Insurance, Mln/gtry of Flnance were kept

i

in mind.

4, " That with regard to statements made in
tbaregraph 4(iv) of the application, the Respondents
beg to state that the spirit of the first sentencevis
full of distaste devoid of ‘any decorum as in the Govt.
serQiCe, one and the sane officer is not expressed_to
be stationed in one and tne same position end postl
throughout his service,

As per Rule 174(4) of Postal Manual Volume III
(corrected upto 1.7.1986 published by the Depertment-v

of Posts), "the-repOrting of ficer should have atleast

three months experience of the work and conduct of the
c—,——k o -
of ficer reported upon before writing or atteémpting to

wfite_an assessment of the work of an Officer ". As

Note T below Rule 174(4) of Postal Manual Volume III

(corrected upto 1.7.1986) rea%? ' on the transfer Ofv

‘the Reporting Officer or the officer to be regported
£

“upon, the Reporting Officer should write a report,
. provided he had an opportunity to watch the work and

ﬁconduct of the officer for a period of more than three

e

i months (Postal Manual Volume II1 corrected up to

1 7 19 4/§Zsldes compulsory writing of Annual Confi-

f dentlal‘Report during the middle of the reporting yeax , o
i when the Reporting Offlcer has the opportunity to.. watd1

the wok and cnduct of the officer for not less than ~~ R

three months, he has to write the Confidential Report
covering the period upto the date of his relief. '
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5. That with regard to statements made in

paragraphs 4(v),4(vi) and 4(vii) of the application,
the Respondents have no comments on them, the same

being matters of record.

6. That with regard to statements made in
paragBpphs 4(viii) of the application, the Respondahts
bgg to state that remarks made in the C.R. were in

conformity with the position avallable during the

perlod of observatlon. The disposal ofka the Rule kaszg

14 case by DPS, Offlce of the Chief Postmaster General,

Shlllong in Memo. No. VIG/14/9/8) dt. 15.9.1994 exonera-
\“-—5

ting the off1c1al was a later _one which mlght have bee1 -
taken 1nto account while 01sp051ng the appeal against

~adverse remarks by the PMG/Shillong in Kemo.No. Staff/

109-Mlsc/5/94 dt. 30.1.95,

7. That with regard to statement made in
paragraph 4(ix) of the application, the Liespondents

beg to state that_a Joint representation is not

permissible under departmental Tules. Being the

officers of executive W1ng having control over the
officials of Group ‘D', Postmen etc. they do not know
that such joint representation is not perml$91ble.

Thls itself shows that they are not fit to hold Supervi -
sory posts like IPOs/ASPOs, not to speak of Gazetted
posts like Sp/ssp,

o » p,’/c 040
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) 8:", '.; That with regard to statements made in

paragraphs 4(x) of the application, the ReSpondents

have no COmments on them, the same being. matters of

,i,record
Eonr aball

‘9,'\, | That with regard to statements made in

paragraphs 4(xi) of the application, the Respndents '

]

veasn o Faltnnafuk

beg to stqte that a joint representation is not permissi— E

—ble under departmental rules, Being the Officers of .

executive wing having control over the officials of

Group 'D', Postmen etc. they do not know that such

joint representation is not permissible. This itself

SSP.

4

10, ‘v That with regard to statements made in

shows that they are not fit to hold supervisory posts

paragraphs 4(xii) and 4(xiii) of the application, the

: Resbondents beg to state that as the remarks in CR were
e ! — T T

in no way connected with his position or post in the

-— .
case on hand, ¢
11, . That with regard to statements made in

e
» Service Association, this has no relevance tokhe hhe

paragraphs'4(xiv) and 4(xv) of the application, the

matters of eecord,

12, That with regard to statements made in

]
§
|

1

‘“"'-;vgi‘?‘f.'i'z'["E;:?"?"l""s'j"\_‘"(.‘ o e

beg to state that as . ~

~Respondents haverno comments on them, the same being

;péragraph 4(xvi) of the application, the Respondents
Ml -» PMG, N.E. Circle,

~ like IPOs/ASPOs, not to speak of Gazétted posts like SP| -

ooP/Soo [

T mwmmﬁmwmtigi‘wi,,,
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Shillong was the immediate superior to the Reporting

Officer, he disposed the appeal vide Fule 174(13) (ii) //
of Postal Manual, Volume III- coxrected upto 1.7.1986.

f*——f'
13. - That with regard to statements made in
baragraph_S; regarding Grounds for relief with legal
provisions the Respondents beg to state that none of -

the grounds is maintainable in law as well as in facts

and as such the application is liable to be dismissed. Ty

14, That with regard to statements made in
paragraphs 6 & 7 of the application, the LRespondants

have no comments on them.

15. . That with regard to statements made in
paragraph 8, reégarding Relief sought for the Respondents
beg to state that the applicant is not entitled to any
of the reliefs sought for and as such the application

is liable to be dismissed.

16. That with regard to statements made in
paragraph 9,regarding.1nterim Order prayed for, the
Respondents beg to state that in view of the facts
and circumstances narrated above the Interim order is

liable to be dismissed.

1?. "That with regard to statements made in
p%régraphs 10 to 12 of the application, the Respondents

have no comments on them. i i

!

IO

P
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18. That the Respondents submit that the
application-is devoid of merit and as. such the

same is liable to be dismissed.

-Verificatione=

e o e S O T G S € D R e = i S S

I, Shri P.K. Nandi,Magumdar, Asstt.
Postmaster General (S), N.E. Circle, Shillofig being

authorised do hereby solemnly declare that the

statements made above are true to my knowledge,

belief and information,

And I sign the verification on this /4 th

day of NOVEMBER,1995 at Guwahati.
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